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7.8.96 / Learned counsEl Mt G.Sarma requ-

ests for taking up this application as 

unlisted -as it is of the same nature and 

relief as- in CA.142/96 to O.A.153/96 

which are listed today. Prayer allowed. 

Mr G.Sarma moves this application. 

None for the respondents. 

Thsue notice on the respondents 

to show cause as to why this application 

should not be admitted and relief sought 

allowed. Returnable within 1 month. 

List on 9.9.96 for show cause 

and consideration of admission. 

Pendency of this application shll 
not be a bar for the respondents to 

appoint the applicant pursuant to the 

recommendation No .RRB/G/CcI/15 5/102/pt .1 
dated 9.11.95 of the Railway Recruitment 

Board, Guwahati Annexure A-VI if he 

- found sujtie for such appointment in 
all respects. 

Jai. 

Li 

c-- 
I4ember 

-, 	, 
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909.96 	'earned counsel Mr. G.Sarma for the applicant. 

Leave 

jNo 

 Mr. B.K.Shar. 

• 	have been served on respondents No.2, 
3 and 	 iL, cause has been aubiitted. 

  Mr. G-Sarm for admission. Perused the 

	

contents of the application and the reliefs sought. 	— 

Applicaton is admittedo titten statent within six 

eks. I*wever, vacation frcir, 21.10.96 to 8.11.96, 

iet for written statent and further orders 
on 11.1196. 

ard. Mr. G.Sarua for interim order. Interim 
order de ed 7.8.96 shall continue. 

Meukber 
IV 

11-11-96 

im 

6~ 1) - 

Mr.G.Saryna for the app1icnt. None 

for the respondents. Written state-nt has 
not been submitted. 

List for written statement and ±±tk 
further order on 22-11-96. 

-. 

Learned øoue1 14r.O.âarm* for the 

apphiCint. Leave note of ta.t3way cowae1 

t4r.l.K.h*.rma upto 30"11"96. Written 

8tat*eflt ha& not been su)ittGd. 

List for written etateTtt and furtha 

order on 20-12969 

22- 

ha 

1 
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I O.A. 155/96 

* 

• 	 20.12.96 	Mr G.Sarma for the applicaflt. 

• 	 Wjtten statement has not been 

submitted. Mr s.Sarma for Mr B.K.Sharma 

submits that the written statement is 

almost ready and seeks for short adjourn- 

ment. 

List for written statement and 

further orders on 6.1.97. 

k,- 
Member 

ri 

ca 

pvt  

6.1.97 Learned counsel Mr G. Sarma mentions that. 

O.A.No.155/96 should have been listed today. 

Called the records. It is found that the 

matter has been ordered to be listed today, 

6.1.97. 

11.00% 1 

None for the respondents. No 

written statement has been submitted. Mr 

Sarma prays for early hearing. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

statement. 

nkm 

— ic 

;- i - 3 

U/J 	L 
7z 	7O 

22*0 27. 

3.2.97 
Hr B.v.sbarmat tcArfled cOuflSEl Lo 

the re8pOfldfltt has got personSl diifi, 

cuitfc. Mr 	
learned counsel 

appearing tor appliCant also n€eds som4 

ti%e to take further steps in the 

cotfltY we adjourn the caa till 

7.2.97. 

Member 	
viceChair 



O.A.NoI55/96--- 

10. 2. 97 
	

Let this case be listed on 6.3.97 for hearing. 

Member 	 Vice-Chairman 
nkrn 

Let the case be listed on 20.3.97 for 

Vice-Chairman 

6,3.97 

- 	 hearing. 

20.3.9 

1 

) 

U 

7 	We have heard Mr B.K.Sharma,learned 

counsel appearing on behalf of he Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult 1:0 proceed in view 

of lack of certain instructions. He prays for a 

short adjournment, which Mr G.Sathna has no 

objection. Accordingly, for the endshof justice 

we allow one week time for further hering. 

List on 31.3.1997 for hearing. 

Member 	 Vice-Chairman 

0 

At the request of Mr. B.K.Shrma, 

learned Railway Counsel hearing is adjonred to 

7.4.1997. 

List on 7.4.97 for hearing. 

Vice-chairman 

31.3.97 

c9 

r 
ç 	 i 

trd 

V
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O.A.No.155/96 

4 
7.4.97 	 Mr 	S. 	Sarma, 	on 	behalf of 	Mr 	B.K. 

Sharma, 	who 	is 	incharge 	of 	this case, 	prays 	for 

adjournment 	on 	the 	ground 	that Mr B.K. Sharma 

is 	unable 	to 	attend 	court 	for his personal 	reason. 
Mr 	G. 	Sarma, 	learned 	counsel 	for 	the 	applicant, has 

vehemently 	opposed, 	the 	prayer. It 	is 	informed 

that there are other counsel also. Mr B.K. Sharma 

is 	incharge 	of 	the 	case. 	Considering 	all 	these 

we allow adjournment to 16.4.97. 

Mem er Vice-Chairman 

nkm 

16.4.97 
	

Let the case be listed on 28.4.1997 

trd

•  

? 	 {LJ7 g7'1 

LLi/ 	28-'4-97 

,4L/., 

for hearing. 

- 4r-, 
Member 	 Vice-Chairman 

Let this case be listed for hearing 

on9-'697.. 
Any appointment made shall be subject 

to the result of the case. 

CA/  
Vice 	irman 

:4-• -  2Ot 

• 	 / 

	 / 

( 



4 

V 

-, 4L 

4T17I > 

1797 We have haaxA  
learned itailway (xMrn 1 t 	Xnth* 
hret 	r hirtsuix t a that he is 

una1 to xccec with the hearing of  
th asc as eetain r'crüs will have 
to be piuceä, and he prays for tine. 

wks tlnt aUoweu to Which the 
3.earneu cotiwU for the applicant do 
no' have any objection, 

Ld8t on 30•''7-97 for hearing. 

C// 
VjceuiChai tman 

30.7.97 	 Mr. 	S.Sarma 	on 	behalf 	of Mr. 

---- 

%gu \ 

nkm 

21.8.97 

B.K.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

Me r 	 Vice-Chairman 

Mr. G.Sarma, learned counsel for the 

applicant is present. The learned Railway counsel 

prays for some time to produce the records. 

The case is adjourned till 8.9.97 for 

hearing. On that day all counsel shall remain 

present, or else the case will be heard ex parte. 

Member 
rice_Chairn 

nkm 

 

21.8. 9/ Mr. G.Sarma, learned counsel for the 

-- 

 

applicant is present. The learned Railway counsel 

prays for some time to produce the records. 

The case is adjourned till 8.9.9/ for 

hearing. On that day all counsel shall remain 

prent, or else the case will be heard ea, te. 

Merr 	 Vi 

7t)r 
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13-11-97 	Arguments of both the counsel 

are beard and cè1Uded. Order reserved. 

ViceCba.ttmafl 

ira 

8.1.98 	Common order delivered in open 

Court and kept in separate sheets. Copy 

of the order shall be kept in eachcase. 

Application is allow& • No eosts. 

M e i—r ,;~c 	- 
Vice-Chairman 

f 
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N 

Dateof Order 	This the ,8th Day of January, 1998.. 

JUSTICE SHRI D • N.BA1UA}I, VIcE-CHAIRMAN 

SHRI G.L.SANGLYXNE, A1)MINXSTRA'X'IVE M1BER 

O.A.No. 142/96 

Sri B.K.Dairnary •.. ..• Applicant 

Ors. .•. ... Respondents 

O.k. 143/96 
Me.Nthna1i Das .•. ... Applicant 

_vs_. 

0.0.1 & Ore. .. ... Respondent 

O.k. 144/96 	R •.• •1• 

• 	Shri S.GOsWWti Applicant 

-Vs- 

V.0.! & Ore. .'.. ... Respondents. 

145/94 

Ms. KaJala IJeka so. ..• Applicant 

vvs•I_• 

• 	U.O.I & Ore. ... ... Respondents 

50 O.k. 146/96 ... 
0*0 

ShZi P.J.Das ... ... Applicant 

-Va- 

0.0.! & Ore. ... ... Respondents 

• 	6. O.A. 147/96 

Shri P.K.arkar ... ... Applicant 

• 	U.O.I & Ore. .•. ... Respondent., 

O.k. 148/96 

Shri. T.K.Das, •so •.S Applicant 

-V9- 

0.0.! & Ore. : •• t(espondent 

O.A.NO.3.49/96 

Shri. S.Kumar ... ... Applicant 

-Va- 

0.0.! & Ore. ... ... Respondents 

9, O.A. 150/96 

j Shri M.Ghose S.. ...-Applicaflt. 

-Vs- 

Ore.. ... ... Respondents 

4.  

V 

4 
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1-4.A. 151/96 .- •4•. 

I . 

Shri P..K.Kakati 	.•• .., Applicant 

• 	 U.O.I & Ors. 	 ... 

... Respondents. 

ii. 	O.A.1506 

Shri D.Choudhury 	... 
... Applicant 

Ore. 	 ... 
... Respondents. 	I 

O.A. 153/96 

Shri. S.K.Ral ... Applicant 	F 

-Va-  •., 

U.O.I & Ors. 	 ...- ... Respondents,. 

0.A.155/96 

ShriJB.C.Bore 	... ... Applicant, 

1.1.0.1 & Ore. 	 ... 

... Respondents. - 

O.A. 193/96 
;Shri Rupak chakraborty ... 

... Applicant 9 

U.O.I & Ore. 	 ... 

...• Respondents. 

•OoA. 42/97 

.Smt. A.Devi 	 ... 

... Applicant 

U.O.I & Ore. 	 ... 

... Respondents 	, 	 . • 

By Advocate Mr.G.Sarma for all the petitioners0 • 

By Advocate Mr.B.K.Sharma for all 45 	 . the respondents. 
. 

• 

. 0 .5 
G.L.SANGLYINE, ADMXNISTR)TXVE ME.MBE 

-; 	 The above 15(fifteen) Original. Applications aç,e 

disposed of by this Common order as they involve the!same 

issue 	facts and grounds. . 	. 	.. 	,• 

con: 



iui.3.i 

2. 	The Railway Recruitment Board 1  Guwahati issued 

the Employment Notice No.1/95 dated 26-4-1995 for the 

pirpose of appointment in various posts under the North 

1k 'East Frontier Railway. In thtezOriginal applications we 

are concerned with CATEGORY No.7 : STENOGRAPHER : (English) 

Lu the scale of pay of Rs. 1200-2040/- mentioned in the 

EmPloyment Notice. Pursuant to the said Notice , ,,we have the 

following results 

Date of Written Test z 27-9-95 
Date of'Speed Test 	: 04-11-95 (for 80 w.p.m.) 
Date of Speed Test 	z 05-11-95 (for 60 w.p,m.) 
Date of Viva Voce Testi 08-11-95 
Date of panel 
approved: 	 O911-95 

The selection Board held the viva voce test on - 
8-11-95 for the recruitment of Jr. stenographer (Eng) 
under Fnployment Notice No. 1/95 Cat No.7 in scale 
. 1200-2040/- and has found 16(UR -iO,SC-2,ST'2, 

CC-'2) candidates suitable for the said post and their 
names are recournended to c1/P/N.I.Railway/Maliga0fl 
in ORDER OF MERIT. 

AG1INST U.R.VAtANCX 

SN 	Roll No. 	 Name of Candidate 

H " 	
19 	810704 	 AnJali I)evi 

2, 	810786 	 ASIa Chakraborty 

810798 	 Mrityunjoy 	Chosh 

• 810018 	 Debasish Cludhury 
810589 	 Rupak Cbakraborty 
810777 	 Pradip Kr.Sarkar 

70 	-81071 	 Nirmali DaB 

8. 	810767 	 KaEnala Deka  

• 	90 	810794 	 Pabitra Kr.Kakati.';. 

100 	810759 	 Satyanarayafl 	oswm 
- - 	 - 

L AGAINST S • C .VACANCY 	.1 

i.• 	820123 	 T.Krishna Das 

2.' 	820246 	 Sanjoy Kr.Rai 
' 	- - - - 

0  

0 

- 	- 	 - - 	- - - ---------- 
' 	 AGAINST S.T.VACANCY 

830077 	 Bijay Ch.BarO 

20 	830108 	 Binoy Kr.DaimarY. 

__ aa  AGAINST 0.B.C. VACANC 

840025 	 Santosh KUmaX 

840052 	 Pankaj Jyoti Das. 

contd/  

A' 



Ttk / 

Ji 

: 	J 
rth.r.the applicants inform us in their 

ji  
rejoinér hit::in. response to the Employment Notice 

2120 .candidatá'. had applied for the posts advertised and 

out of hes 1520 appeared in the Written Te&t 172 appeared 

in the Sps$ Tests 47 were 'sent for Viva Voce. Ultimately 

16 candidates were successful and were empanelled as above. 

These facts hive not been refuted by the respondents. The 
'.•.---c••'•, 	 •'•. 

'panel was pzblisbed on 9-11-1995 but no appointment of any 

successful candidate was made by the respondents. On the 

other band employment Notice N001/96 dated 20-5-96 was 

issued, 110-6-1996 the applicants prayed to the General 

Managet.I,F.Rat1way )  Ma3.igaon to issue appointment letters 

at the s*rlielt. There was no response. Consequently, the 

applicafltsulmitted the Original Applications seeking 

directin on the respondents to appoint then (the app1icants). 

Notice fOradmission was issued on 7-8-1996. Thereupon, 

Reapondáto.3, the Chairman Ri1way Board, Guwahati 

published his No.RRB/G/41/90 dated 579-1996 cancelling . the 

panel iyeground of various irregularities. As a resul 

the apjLâaits amended the Original applications seeking. 

among othsrs quaebng and setting aside of the aforesaid 

No.RRB/O/41/90 dated 5-9-1996. In the meantime in the 

absenceQf show cause from the respondents the Original 

-Applicat1on was admitted on 9-9-96. 

4. 	The respondents justify the cancellation of the 

'Panel as follows Si 

N.....jt has already been stated that the 
selOction in question pursuant to which the 
applicant has staked his claim 'for appointment 
has already been cancelled in view of the 

• 	 various irregularities found in the selectiOn 
of Junior Stenographer in scale. . 1200-2040/-
against FAmployment Notice No.1/95 dated 
26-4-95 conducted by the. Railway Recruitment 
Board, Guwahati, which has necessiated cance-
liation of the entire selection are as 
follows:-' 

1' 	
contd/-' 
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(a) 	In the advertisement of Jr.Stenographer, 
required qualification was mentioned only 
as Matriculate without indicating anything 
about the qualification of diploma in 
shorthand and type-writting. The advertisement 
also did not stipulate production of Diploma 
certIficate. As a result, many of the candidates 
did not submit the same although they were 
qualified both in shorthand and type-writing 
• and had diploma certificate. However, the 

• 	 Railway Recruitment Board, Guwahati s  rejected 
the candidature of many eligible candidates 
on the ground of non-submission of diploma 
certificate, thereby deserving eligible can-
didates were deprived of considerati' for 
selection. 

	

(b) 	Sample test checks revealed mistakes in 
totalling in the written paper and in compu-
tation of marks which has resulted in empanel-
ment of candidates securing less marks and 
exclusion of candidate. securing more marks. 

	

Cc) 	In the recribtment process, it has been 
found that all the three stages of testing, 
the knowledge and quality of the candidates 
have been handled by a single individual 
(Member Secretary, Railway Recruitment Board) 
instead of getting the works done by different 
qualified persons as under : - 

(j) Setting of question paper for writt 
test. 

Selection of ditation passage. 

Preparation final markaheet inclu-
ding marks for viva-voce test only 
done by MS/RRB himself without any 
signature from other two members. 
This has raised doubts of malpra-
ctice by MS/RRB. 	 . 

As per Board's extant instruction 15% of 
marks for. written test and viva-voce together 
is required to be fixed for viva-voce. But 
in the sub j  eat selection, RRB /Guwaha t I had 
adopted 15% of the sum total of markS for 
written test (200 marks) shorthand tëst 
(300 marks) as well as viva-voceark 
(90 Earks) • The marks of shorthand t4st('390) 
was therefore irregularly include in compu-
ting the marks. for viva-'voce test. Ths has 
allowed the selection authority undue, flex-
bility in the final allocation of marks of 
a candidate though he might havesecured less 
marks in written test. 

In a number of cases it has been noted 
that marks once allotted in the shorthand 
transcription sheets have been over-written/ 
defaced and new marks allotted, obtensibly 
to favour the dandidates of evaluator's 
choice. 

	

(d) 	It has been noted in some cases, that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated passage, 
the type transcription sheets contain the 
material of the dictated passage and in a kft 

- better way. This indicates adoption of mal-
practice in conducting the shorthand test. 



se- 

On a visual check.tng, it has been noted 
that in certain answer scripts('rranscrjp.. 
tion sheet) containing poor performance, 
higher marks have been alloted in compari'. 
son to that containing better performance, 

The above irregularities in the selec-
tion are oni9 illustrative and not exhaus-
tive. In any case, with the abbve irreçu' 
lar.tties, detected in the selection, the 
respondents were left with no other oj4ion 
than tocancell the entire selection. By 
doing so, no irregularity has been commi-
tted by.  the respondents - rather the srne 
has been done in the larger public interest 
which has also brought confidence among 
the public. The irregularities were detec-
ted upon an enquiry conducted by the 
Vigilance Deptt o  of the Railway and in 
consideration of such enquiry, the selec-
tion is question has been cancelled and 
the applicant should not make any grievance 
against the same." 

5. . In support of the action of the respondents, Mr.B.i(. 

Sharma, their leavned coUnsel, had submitted that the 

irregularities are t0gfolds o  namely, before the actual test 

took place, 600 applicants had been arbitrarily excluded 

from the competition by the office of the Railway Recrui. 

aent Board on untenable grounds, and during the entire 

course of the actual test irregularities which 4kated the 

selection as a whole had taken place. Under these circuxnstan 

ces, according to him, the action of the respondents in 

cancelling the panel in public interest cannot be faulted 

and' it should be sustained. 
A) 

6., 	- The applicants have assailed the acticn of +- 

1; 

L 

1 

respondents in cancelling the select Panel above terming 

it asi1iegal, arbitrary, despotic, void and not maintainable 

in .theeye of law. Mr G.sarma,learfled counsel for the 

aPplicants,pointed out that the employment panel was èance 

lied because of alleged malpractxces or irregularj5 but 

not even a 
single ihstance oç malpractice or unfair means' 

or irregurjj8 committed by any of the applicants or 

(A tcotd/_ L 
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attributed or attributable to any of them has been cited by 

the respondent8Tin suppOrt of their action. Referring to 

the case of Progoty Sypply and Co-operative Society Ltd. 

reported in (1995) 3 GLR 327 nwhich it has been held to 

the effect thai; every State action must be fair and infcrmed 

of reasons and•ádministrative action must not Only be 

reasonable but free from bias and malàfidej  Mr Sarma submitted 

that the respQndents had on the contrary acted otherwise in 

respect of thécanCe11ation of the select panel. The expressed 

ground for inveetigation was because of some alleged rnalprac-

tices but in the end the panel Was cancelled on a contradic- 

tory ground of irregularities. According to him, in the 

fact of all these there is no escape from the conclusion 

that the respondents had with bias and rnalafide against the 

applicants, arbitrarily cancelled the panel. Further, the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him, such action is not 

I 	sustainable in law and in this regard he placed reliance on 

the case of Pradip Kumar Das and others reported in (1985) 2xLJ; 

GLR 459 which was upheld in the order dated 8.5.1986 in 

SLIP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr 

Sarma further referred to the order dated 14 .6.1996 of this 

Tribunal in O.A.No.9 of 1993 in which after referring to 

the aforesaid P.K.Das & others case and also to. D.V.Ramana 

and others,; 1986(4) SLR 50, the aötionof the respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed. 	
0 

7. 	In the light of the above, we are now toconside.r 

whether the action of the respondents in cancelling the 

contd/- 
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LT  
select list of junior 

above is sustainable in law. It has not beenshown by the 

respondents that the a]. leged malpracti.ces or. irregularities 

referred to above were corinitted or 8ttrjbutèd or attribu-

table to any of the present applicants. On the othet; hand, 

it is seen from their submission that it is the respondents 

'themselves who had committed the alleged mal.practices or 
the 

irregularities. The applicants have had to suffer because of 

afleged acts of omission and/or comrnlss.ion of the retpor-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public interest and in order to bring jublic 

ccnfidence in the administration of the North East Frontier 

Railway. These are indeed lofty ideals. But wearein tLhese 

C.AS concerned with the question wiether on their way 

towards these goals the respondentahad not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was care lied by the respon-

dents without affcrdirag any opportunity of being heard to 

the applicants before the cancellation was made. In the 

case of Pradip Kumar Das and others (supra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

•ground that some malpract.ices were allegedly committed by 

some of them. No opportunity of being heard was given to 

• them by the respondents before such action was taken. The 

HOn'ble Supreme Court  had held : 

" it  was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were includedin 
the original select panel; of 790 candi- 
dates published by the Commission had 
acquired a right to get employment and 
there fore they were en titled to be 
heard before any prejudicial action was 

contd/- 



/ 	 -9.- 

taken. The judgment of the Ugh Court 
quashing the impugned order on the 
ground that it was vitiated for non-
compliance with the rules of nabiral 
Justice can hardly be .assailed.' 

Thus, according to this Judgment, the selected candidates 

have acquired two rights. namely, the rightto get np1oy4 

cment and the right of being heard before any action preju 

djcja]. to thein -  is taken. The learned Railway. Counsel had 

not cited any other äase law to contradict this position. 

The present applicants are successful candidates Who had 

been empanelled for appointment to the posts. They had 

acquired both the aforesaid rights. The aforesaid Judgment 

of the Non' bl. e Suprne Court was rendered against the 

very same N..F.Railway yet the authorities of the Railway 

- . had chosen to Ignore the law laid down therein. We have no 

hesitation to hold that when the respondents had cancelled 

the Select Panel without affording an opportunity of being 

heard to the applicants before the cancellation was made s, 

they had violated both the rights of the applicants. 

8. 	Mr.B.K.Sharma had submitted that the fact that the 

applicants were selected and empanelied does not bind the 

Railway authorities to appoint the applicants to the posts. 

In fact, according to him it was clearly stipulated in the 

• Employment Notice itself that the selection of the candidates 

by the Railway Recruitment Board does not confer any right 

on the candidates. en the other hand, according to law the 
Railway authorities have the right to refuse appointment. 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised Edition 1989) in 

support of his contention that selected candidates çan be 

refused appointnents. Wb are aware that there are law and 

rules in this regard. The para 113 aforesaid reads thus : 

IN 

- 	. 	:•• 	 . 	 cortd.. 
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1i 	 •H 
*Selectjofl of a candidate by a Bo4rd or a 
Railway administration is, however 1  no 
guarantee of employment on the railway 
which is subject to his qualifying in the: 
prescribed medical examination and to his 
being.otherwjse suitable for service under 
Governrfltht.M - 	. 	. 	. 

• 	Perusal of this 
1. 

rule/para shows that there mutexit ,a 

• 	fault or deficiency.on the part of a, selected candjate in 

order to deny him an appointment to a post urder the 

railway for which he was selected. In this particulr case 

however the applicants were denied appointments fov no 

fault of -theirs. They had subjected themselves to the Irigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectiatiion 

to come out successful within the standards set by 'th& 

respondents. No blame has been apportioned €o. them. They 

had not also been allowed to : h the stage stipu1Iatd 

in the para/rule mentioned above in order, to ascert'ain 

whether they are suitable for appointment to thepo 1sts. 

It may 'also be mentioned here that the learned Railwa 

counsel had sought time to produce certain records to enable 

him to make submission. He was allowed time. But t1ough he 

had produced some administrative records before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 

thereon are therefore not substantiated before us 

90 	We are in a society which upholds the supremacy of 

the rule of law. Therefore, an administrative. action which 

is done without observing due process -of law or th€ relevant 

law or rules prescribed is liable to bequashed. in the 

light of our discussion and findings above, We are of the 

view that the respondents had arbitrarily and illeaiy 

contd.. 

- 	 - - • 	 - 	 -- 



cancelled the select panei..Therefore, the action of the 

respondents in cancelling the panel is not sustainable In 

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96 

c (Annexure A.VIII) issued by the respondent No.3 and the 

Railway Board letters NO.96/WRB)/25/12 dated 7.8.1996 

• and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein 

insofar as they relate to category No.7 Stenographer(English) 

' of the Employment Notice No91/95 dated 26.4.1995 are liable 

to be set aside and quashed. Accordingly, they are hereby 

set aside and quashed. Further, we direct the respondents 

to complete the process ofrecruitment to the posts of 

Stenographer (English) aforesaid in accordance with law and 

• 

	

	 rules within three months from the date of their receipt 

of this order. 

10. 	All the above Original Applications are allowed 

inthé lines. indicated aboe., No order as to costs. 

Sd/_ PEMB CR (AIJIIN) 

-1 
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Consolidated application as per order dtd. 18.2.97 in 

J4jsc. Petition io,37L97 

0.A.lTo.155/96 

Sh.ri Bijoy Ch. Boro 	... Applic:nt. 

-Versus- 

Union of India & Ors. 	,,,Respondents. 

An application under section 19 of the Administrat,ive 
Tribunal 's Act. 1985. 
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PART ICUL ABS OF THE APPL ICANT  

Shri Bijy Oh. Boro 
On of late Dhinr,endra Ch.Boro, 

•Vill-.Siohekhity,P.O.Aminaon, 
• 	 Guwahati. 

PARTICULARS OF TEE EES?ONDENTS 

Union of. India represented by 
the SecretaTy to the Qovt4 of India, 
Ministry of Railways, • 	. 	. 	
New Delhi,  

General ManagerP, 
N.F.Railway, 
Maligaon, 0 

Guwahati-li. 

Chairman, - 	. 	
. 	Railway Recruitment Board, 

• 	 Guwahati-1. 	. 

4. Member Secretary, 
0 

Raiiwr Recruitment Board, 
• 	 . 	 Guwahatj-1. 

/ 

• 	

3.9 	 pjIcuTj,p OF THE OflDERS AGAINST WHICH THIS 
APPLICATION 13-MADE  

i•. 	 This application is made for implementa- 

tion of recommendation of the selected cnd1dates for 

•pointment as stenog-rapher(Engijsh) in the sce of p3y 

Rs.1200-2040 vide Employment Notice N9.1/95 category 7 

(.Annexure A.II.I). 	 . •• 0  

ii • Restraining the respondents .from compie_ 

ting the process of employment Notice 1',.1o.1/96 ctegory 1 

(Anrexure .A.VIII)., - • 

jjj• • 	 Notification dated 059,6 under ref.. 

N.o.RBB/G/41/90 Issued by Shri B.Kaiita, Chairmafl, E.1.wy 

• 	Recruitment Board,Guwahati cancelling the recruitment 

panels of 	 in scale of i.1200-2040 
0 	

under . . •. . 

CL 0 
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• 	 under category No.? of .  Employment 1ot1ceNo.i/95 dated 

26.4.95 and Craft Teacher(Bega1i.Medium) in sc1e of 

1400-2600 under cte.gory No.6 of Employment Notice 

No.3/94 dated 19,12.94(Aruiexure R'.I of the written 

st,atement). 

4. 	 JURISDICTION:. 
\ 

The app]4cant declartbat the subj ect 

matter against which he want redressal is within the 

jurisdictia of the' Tribirn&_ 

.5. 	. LIMITATION : 

The applicant further deciare4 that the 

app1icatii. is within the limitation prescribed under 

Section 21 of the Administrative Tribunal's Act,1985. 

6. 	 FACTS OF THE 	: 

6.1 . 	 That the applicant i's a citizen of India 

and as such he is entitled to all the rights and piivileges 

guaranteed under the Constitution of India. 

6.2 	. That the applicent has passed the, 

matricultidn examination in the year 984 and has obtajned 

diploma in typing and stenography. The testimonials are 

enclosed in this application and marked s ArinexureA.I 

and Annexure A.II. 

That the applicant has come from a .  very 

poor family of S?T.(Plains) Eoro communIty. 

A Contd 
 . . . S 
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* 	 6.4 	 That the respondent No.3 made an 

advertisement for testing caiidUdates for stenographer 

in the scale of pay Rs.1200-2040 through The Assam Tribune 

• 

	

	 and, it was clearly writtenin the advrtisement t.under 

clause 12 of general instructions that the post of 

stenographers may be inc±eased or decreased. 

6.5 	 That the applicant in response to the 

advertisement made by the respondents on 26.4.95, as 

appeared in The Assain Tribune had applied for the post 

of stenographer. The said  advertisement runs as 

Employment Noice No.1/95 Category 7. 

A eopy of the said advertisement is 

annexed herewith and marked as Axinexure 

A.M. 

6.6 	 That the applicant mace applicatiun for 

appointment as stenographer at the scale of pay 1200-2040 

giving all particulars such as academic qualification, 

caste certificate, age proof certificate, diploma certifi-

cate, in typing and stenography etc. 

6.7 	• 	That the respondents being satIsfied with 

the requirements of the candidature for the post of 

stenographer as noted above called for written test 

fidng the date as 27.8.95. 

A copy of the call letter is annexed 

herewith and the same is marked as 

.ArmexureA.IV. - 

eA. Qytf 
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6.8 	That as per call letter the applicait 

appeared in the written test, did excellent in the 

examination and he became successful in the test and 

accordingly thereafter the appiidnt was called for 

speed test both typing and stenography and this was 

held on 4/5.11.95, V 

A copy of the same call letter is 

V  annexed he1ewith and marked as ArnexureAV 

	

6.9 	That in the speed test the humble applic&it 

did excellent and accordingly he was declared successful 

and thereafter the applicant Jaas called for a viva-voce 

test and in this test held on_8.11.95 he alSO became 

successful and was selected by the respondent No.3 and 

thereafter recornnded the name of the aplicant to 

Respondent No.2 for appointment. In view of increase of 

vacancy the respondent rightly and validly recommended 

the applicant alongwith 15 others for appointment. 

A copy of the said recommendation 

contathing the name of the apolicant 

alongwith others are annexed herewith 

and same is marked as AnnexureA.VI. 

11 

6.10 

V 	
headed by 

any other 

V 	 Moreover, 

Selection 

That the written test, speed test and 
V 

test are conducted by Railway Recruitment Board 

the Chairman which is an,  autonomous body like 

Roi1war Recruitment Board in the country. 	V 

e responsible officer was deputed to the 
V 

Board on behalf of the Respondent No.1 and 2. 

6.11 	V That the applicant begs to state that as per 

advertisement...... 

M  W, 

- 	 - 
	 V rV 	 - 	 VV' 	

V 	

V 
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advrtisement dated 26.4.95, once the candidate is  

selected after going through all the stages/tests VIZ 

written test, speed test and vIva-voce test end when 

the naJ1e was recommended for appointment as stenographer, 

the respondent No.2 is duty bound to appoint the aplicnt 

in the existing vacancy of the stenographer,. 

	

6.12 	 That the app]1cant beg to stat that 

though final list of 16 candidates including the name 

of the applicinti.e, Anaexure A.VI was recorrended to 

Respondent No.2 on 9.11,95 for appointment, the Respondent 

No.2 dd take no action on it and the appiict was at 

a 1os of having not received the, appointment letter,. 

	

6.13 	 That the applicant made representation 

to the respondent No.2 dated 10.6.96 requesting him to 

make appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as amexure.A,Vii. 

	

6.14 	 That while the applicant was anxiously 

waiting for the appointment leter he was surprised to 

see the advertisement Notice No.1/96 dated 20.5.96 where 

the respondents wanted to test 8 candidates. This adver-

tisement appe red in loc1 news papers including notice 

board and runs as category Fo.l. Having seen the advertise- 

• ment, the anxiety of the applicant was multiplied and 

again he approached the reponden -ts and no response at 

all was there from the respondents. The applicant believes 

that. . . . . . 



that some foul play may take place in view of the 

advertisement No.1/96 dates 20.5.96. 	: 

A copy of the advertisement Notice. 

• 

	

	 No.1/96 Is annexed herewith and marked 

as Annexure_A.VIII. 

In this connection, the applicant beg to state that 

alongwith him there are 15 other candidates also duly 

recommended, for appointment to the post of stenographers 

and while none of the recómmended candidates is aPpointed 

publication of another advertisement is.  creating suspIcion. 

In this connection, the applicant further beg tostate 

that there was another Employment Notice No.2/95(Catgory-1) 

where .21 candidates were recommended for appointment, 

of office clerk in the scale of pay 950-1500 and a1l 

the candidates were appointed though they were, appared 

in the tests subsequèn, to the applicant. 	., 

6.16 	, 	. 	That the applicant beg to state that 

the selection of the applicant is valid only upto one,' 

year as per existing rule, of the respondents. 

6.16 	, 	The applIcant beg to state tFt the - 

respondents by the notIfication dated 05.9.96 under ref. 

}To.BRB/G/41/90 issued by Shri B,Kalit,Chaixman,Railway 

Recruitment Board, Guwahati has cancelled the recruitmt 

panels of stenographer(Engiish) in scale .Es.1200-204O - 

under category No.? of Employment Notice No.1/95 dated 

26.4.95 and. Craft Teacber(Bengali Mediw)in scale 

Rs.1400-2600 unde± c ategory No.6 of Employment NotIce 

• No.3/94 dated 19.12.94 actipn of which has  resulted 

• 	mis-carriage..... 

'. 	.fr- 
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mjs_crrjage of justice and multiplication of illegalities. 

GROIJNDS: 

7.1 	 For that in view of the selection as per 

Annexure A.VI, the applicant was sure that he wld be 

appointed soon under the respondents and as such he dId 

not make any attempt for appointment in any other depart-

went. 

7.2 	 For that the injustice will he done to 

him if immediate appointment letter is not issued. Noreover, 

aiongwith the applicant, the whole family  will suffer 

very adversely. 

7.3 	 For that the advertIsement No.1/96 as 

referred in Mnexure A.VIII jS, ill- cceived,conf using, 

conflicting,contradictory, inharmoneous and acting upon 

it will be illegal and uncalled for and the applicallt 

firmly believes that this Hon thie Tribunal will direct 

the respondentQ No.2 to irriernent the recommendation 

of Respondent No.3 aix 4(Annexure A.VI) and in the event 

of non-issuing such .dirécti6n, the applicant will be 

deprived of, the right of appointment conferred upon him 

after the selection. 

7.4 	 For that the cancellation of recruitment 

panels isiIlegai, arbitrary, despotic, void and not 

maintainable in the eye of law. 

SOUGHT FOR : 

In vjew of the facts  and circumstances of 

the case the applicant prays for the following reliefs 

Contd...... 

cA. Qo 



1. 	 That the epplicant, may be appointed with 

immediate effect and may be directed to, give seniority 

f.rom the date of recommendation for appointment j.e. 

dated 9.11.95. 

ii. 	 That the respondents may be directed not 

to implement the advertisement lo.1/96(Annexure A.VIiI) 

till the aplicant is cppointed, 

To set aside and quash the cancellation 

of recruitment panels issued by the Chairman, RaIlway 

Recruitment Board,Guwahati under reference No.RRB/G/41/90 

dated 05.9.96 Annexure R.Iof the written statement). 

Any other rellef/rellefsas this Hontble 

Tribunal considers fit and proper. 

9. 	INTERIM RELIEF PRAYED FOR : 

I. 	 That during pendency of the disposal of 

the applic,tIon, direction may  be issued to the respon-

dents to appoint the applicant with immediate effect. 

Ii. 	 The respondents may  be directed not 

no appoint stenographer against advertisement 1o.1/96 

till applicant is appointed. 

Contd,..... 

-i 	
7e4.O0 
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10. [TR ANY OTHER APPLICATI0N/PETITIoT 
FILED 	 COURT/TRIBUNAL 

The applicant beg to state that he has 

• 	 not filed any other case app1icaion before any Court/ 

Tribunal. 

11. REMIDIES E)AUSTED : 

The applicant beg to state that he has 

xhausted all the remedies and there jd no other alter- 

native but to approach this Hon'ble Tribunal for justice. 

12. 	• TICUL)BS OF THE POSTAL ORDER : 

• 	
• Postal Order No.  

Date: 
• 	 - 

• 	 Issuedby: • 

Pyab1e at : 
• 

• 	 13. An Index with particulars of enclosures is 
• 	 • 	

- enclosed. - 

14, PARTICULARS OF D0CUNT 	: 

- 

As per Index, 

4 

Verificatlon...,,.,,;' 
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VERIFICATION 

I, ShriBijo3r Chandra Bore, son of late 

Dhirendra Chandra Boro, aged about 28 years, by cate 

ST(P1mns) by religion Hindu, resIdent of vill-Silamo-

hekhity, P.O. Amingaon, Guwahatl, do hereby solemnly 

affirm and verify that the statements made in para-

graph 1 to 6 and 8 to 14 of the OA are true to r 

knowledge and those made in paragraph 7 of the O.A. 

are true to ty legal advice and I have not suppressed 

any material facts. 

AND I sign this Verification on this 9-/day 

of 	 ,1997 at Guwahti. 

CJL: Q-Y 
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Do'ok No. A 	. 	 Rcgd. Under I. P. Act. 193 

NO. 	451 	. 	

S 	 Section 55 Regd. N.676I.1980.8I 

COVI. REGL). 	 . 

Bharat Commercia' Typewriting Cent  

	

..- 	( TRUNING WINGS  

	

- 	.:Etp78 

.( Leadinq Te'ciici& V\tionu1 lnsliluiion) 	. . - 	1 

S..— 	 . 

iNSTITUTE F I H A L DIPLOMA 	 I.- 

	

Crti1ied 	 a.............. 	 ci. 
Late 	.r 	audi' aliOrO,has auended iu this Institute during the zession. 

...... , a lull course of Tra niug in Euglih/.p 	Typewrit1n1 

Steuugriphy/ 1i xi 	Qth....1.Ci1.ViY..aud has appeared In Fivai 

Diploia Ex&:uiraiuu iu which he/l 	is successfully passcddcg& 	- 

	

........ 	
securing the 	jJ spced 	 Lk) 

wd 	r t43sl?ectivoi-. 6. 
HeIz has tt1orougi*ly accqtured the knwte - lie ot ust ig and taking 'carc 04 

vriou Typ!wricersI 	14C1IIaCS of diereut Makes and Models. 	 - 

Counteisigcd 	
' 	. 	 Prindp&t 

" 	 Bharat Corv.4t4O#0iYPOWrWng CenUe - 

'iYI,IhL.. 
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rALTAN BAZAR 	GUWAHATI*781008 

Reed 	No 	5041 1976-77 

CASTE CERTIFICATE 

No— 	612 	
Date_!- 

1 , 13 

- 	 _-w 

z 	Son/Dauhte' 
0. 

of I/z l/ae,;T.o(i'ii Ci Lt_L!LL_- 

P. 	
Th51,wt JLL . 

	

eio 

in the State of Assam belongs to the 	 communitY 

wh'ch i: rccogn'sed as a scheduled Tribes under the 0SgitUtiOfl (schduled 

Tribes) order, 1950 as amended from time to time. 	 h 
V  

Shri fSmh ,Kurnrl 	
and !u/ ,ç 

family ordinerily reside (s) ifl Vi1lage/Tc/ 2PIJ. 

District of. 	 State of.. 4ssam- 	
:1 
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Medtim Railway School. Temporary but likely to he made 	 candidates must have passed Matriculation or its equivalent 
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Diploma in Education / Teaching or Integrated twoyears post 	 Nursing and six months course in Midwifery from a School of 

	

graduat e  course of Rcgioni( Colleges of Education of NCERT. 	 Nursing or other Institution recognised by the Indian Nursing 

	

(iii)' Competence to teach through Englisfi and Bengali 	 Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
Medium. AGE : 20 to 40 years. 	 will be given two advance increments on the merit of each 

candidate under the sanction of competent authority. On 

	

CATEGORY NO. 2 : ASS11'. TEACHER, GRAD.I 	
selection,their names must be borne in the Indian State (PFfl'SICS) in scile Es. !6-0 2000/• for English! Bengali 

	

Medium Railway Higher Secondary l3chool. Temporary but 	
Assamese or Bengali. AGE : Between 20 to 35 years with 5 likely to he made permanent. NO OF POST 	I (UR). 	
years relaxation for S(N7 candidates. Both Male! Female 

	

1 ALIFIC.A.TION i.)  ii Class Master's DCgFQC in Phyks. (.1) 	1 	candidates can apply. 
University Degree! Diplenia in Education! Teaching. or 

 

	

 
cnu r 	f Pr c 	

e1aton 	uppr c umz fu au 

	

Cu iiees of Education of NCERT, (iii) competence to teach 	I 
through English and Bengali Medium. AGE 20 to 40 Years. 	1 	years besides the age relaxathn given In para.2. 

	

CATEGORY NO. 3 : ASSTF. TEACHER GRADE-Il 	I
reIaxationIappli 	 :cablefor2yetheffectfrom 15.7.94 

	

(SCIENCE) in scale Es I400260O/- for Assamese Medium 	
(II) The Candidates must have acquired the essential - Rnhlwayschool.Temporarvbutlikel).tobemadepermanent  

NO OF l'O 'F 	 qualmeations as laid down at the time otsubmisslon of 

	

: I (UR). QUALIFICATION : (i)llnd class 	
application Candidates who have yet to appear at the 

	

Bachelors Degree with one of the follosinggroup ofsubject. 	
eIdorflotdecred 

	

45'. marks can he considered equivalent to lind Class where 	 examirIad
are not eligible to apply.

onandwhoseresuJtsaewftJ1Ji 	
, •-- . 	- 1her is no demarcation of class in Bachelors Dcgree. (i) 

'- GENERAL INSTRUCTION.  

	

Physics, Chemistry and one subject out of Maths./ Botany! 	
t 	1.1 	ABBREVIATION USED SC - Schedule, Caste, ST-. Zoolot'. Or (ii) Botany, Zoolo 	and one subject out 	

Scheduled Tribe, I-fl.. Un-Rcsrved, ORG ' Other Phstcs 	Chemistry (2) I. nlersitv Degr-,.j Diploma in 	
Bakward Class I P0 Indian Postal Order E)SM 

	

Education/ Teaching or 4 years h-itegrated Degree course in 	
--ESrvicernan, I'H.Phvsically handicapped. 

	

Regional Colleges of Education of NCERT (3) Competence to 	 t' 
The number of vacunckai shown may be Increased or teach through Assamcse Medium. AGE: 20 to 40 years. 

 

	

CATEGORY NO. 4 . ASSTI'. TEACHER GRADEI 
	7T713Ucan(I(iatescanapplyagainsttJflpostshut 

	

(COMMERCE WITH SPECIAL PAPER BOOl(-NEEPING & 	
üuev will have to compete with UR icandidates: 

	

ACCOUNTANCY) in scale Es 1640.2900!. for Assamese 	
SC.'I'OBC -andidate need apply strictly against 

	

Medium Railway Higher Secondary School. Temporary but 	 ticir respcct:ive vacancies only. 	j 

	

likely to he made permanent. NO. OF POST : I (ST). 	2.. 	AGE LIMIT: 

	

QUALIFICATION Ilad Class Masters Degree in commerce 	2.1 	The age will be rickunecI as on 1.5.95. The upper age with -peciai rape -  Rooki-ceping and •  Accrt:ntaa:v. (d: 	 limit is relaxable as under :- 1fldlrcflrcl 	 ic cbicJ  

I .1... 	 ,.. 
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'- 	LiLLCFtC o1 j)Q&tLfl9 ),.. 
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i•o L 	'.a/4*.L)Mjr CL} b'QH 

 

	

THE w<1rTN 	 .• 
.a ( 	CTLh O 	Nu 

 

YOUR

ILJ . .L 	 I ( '',• 	 • j 

1 	•\'.• 	 • 

Thj j ycur C:,j.i Lettr/cmjt Card fr the 
S 	

ittcn 	 for the jot of 	 — saLu Rs 	 . 	- 	;•• 	
th.1(ior 	 NU 	'J 

j• 	XS.s GIVEN DmO iv  

TIME 
Cta 	

u 

S 	 . 	 G 	eL 	
• 

The fo11j 	terms and CoflditjOfls mu st be noted for ric 

. YOU will not be admJtted to th.i writt 	GXt11iIP3t.tOr ithot 	• this Ca1J,ett/n 	Car,.1 and does not se-I mntt:foz. e3tJ.,pn 	 I 

ha:s'bccn accepti provi8iflay.x. , i .8ubje. P 	 1, fjlment of eli oi.on J.ciiJ t3.QWfl iM 	aid Oti.cq. 
4'1F ?O(J DONOT FULLFIIJ  Tf-j±., WNDIT1O1S j.S LjT­D'E6vN iN Ti-i 	IL iML)LOyMq NOTICE, 
	1SE IGNu 	Tri.L. 	 j) 

	

• 	 . Only th1 3&ccc;3fu1  cnjz 	in Uu Wiit:Cei3 	 iii • 	CUlc1 for the ViV1..VQce tt.st . . 	. 	
•. 

	

• 	i 	- 0o
f You are to defray yotir own travell.trig eiçperice for tu/coC Cafldidatea, 	 S 	

• •. 
'PProcbing the th8.tan/11dJ/cy m&1 other OLC1a. .L5 L) 	• 

	

• 	
13fGUW&1tL cUVC2ctly or i 1i.ccC1y by a c J.tJjt 	.n'bocly oil 	• his belialg

renrler -r-equesting undue cons.tderatjn j'r the i'iincn Will Q cnU.td 	Ltbl, &)r I 	t'ttLj. iLLm . 

	

• 	• 	7, tn1y tI)c cte 	tflJ tjj 	as.:)fl 	iid on cci 	ng th ition  
wtj.l b(j llQwd into the exndnaLion prtniesStrict 

Silence must be mjntiiic1 in the extntion/kial1/ 
orn.J.Loprtt iCt1Ofl Will b t3kn in case oE th.se adopn Unftr m; •i: the Lxirj 	hz'1, GtC. 	 S  

8. 	
PN 	 '.v 	••• £NT1 1'j 	 ;t --  - 	 - ' 	 aj 	1 	•t) 	t 	 S -. 

'ithr.ty 1Y1' 	1J 	(IJGi..1/r/l22 Jtcl.  

ti Wa iii .- 	 • 	S  

• 	
•.• 	(I 	 S 	S 	• 	S. 	• 	

• 
• 	jr! 

S 	 • 	

S 	I.-.fl• 

S .  

: 	1c. 	
- - 

( 
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t1 	

. 	•1< 	,. .tliliilor Corifc3 
	0f Iloating) 	. Stution 1Lod 

Gu hti-i. 
NO. IUW/C/41/9 	 . 

	

LL 	i1 ir/CnJ? Let,Ler for SLAJ) TAj 

• . 	 •q 	. 	.7 / 	\. , 	.*ijj Juwbur In 

• r: 	—• 1 •j4mItjj for the 4jcid ' 1 t & 'Yv.aVoc, Tt witipi. 	•T 	
•., ,. ut Lh 	Oa1 etter/tdwitc8rd,T10 Cafl lcttut/e 	 .. 

	

•. 	• 
U'43V vilru 11U','UVZ UOU JWL 1to1i givo.aay Vflt1t 

1oacntkr $Iuotio4 	 - - 

I4CTIO FOIL TJU O.s1' Oi Ji TING1g 	 11 
SC.Li fts. 1200 O40/-,pGOILy M. 7,UN1t 	Lo'NINT NOTICI N0 4  
1/95 ON TU NORDIUST P1WNTIL fl1L VA Y 0 	 •. • 	 . 

1. 	i Ui ru$vL,JIU.0 Lu your £HJiIoiition fur the post ".flt.OPo(t 
nbov, in retpoziq to th 1olt)nt Notioc •itdttboy 1, •yo o 
hereby (IdViBOd to ,iltend the oIfico of 1l1ei i'er5onne1 f Q.er/ 
N F. I(4 Wiiy/l1igaon, GU hiiti..li On 4,11,95 at 9.30 çor , ped 
.eo 

. 	
vv—vo:oo C1at of thU succoastul OfIlldldntOS of Speed 

Test wi]1ie heldon 8 .11.95 nt flaflwoy Itecruitanont Boord,Guwnhti, 
3tntjo3l Jtoad,Guwahti1. NO S ?4TL CLL L5TT4t FOIL ViV-vOC L 

UU.Tho cj ci ai.iev '1EIr 	ir 	iWiToe 
V1Ud af'uiI ojfic on 	6,11.95 niid thoo. cindic4itqa ho wIfl quu.l1y in th n1ecd0toutYO 	words par wiuutoshuld npOnJ.•  4fOr 
the Vivft-Y0 QP)'TeSt on 8.11.95.ThoreLoro,your pesozco nybq 

ipr. 'nçe h&p sur, thy.s ndyo,u .h01d cqwg so pçpI1rQ . 

YoU8hUJ.tJ0 bring yoursll ox-iin1 oortificos end 41ai 
hot5 'eilon iIth rdspeotive 'dip1a cerUiioetou( 1, i. Sherthiind 

4 ITypa) on th9'ey'6f -Vivn-Voce TcsL The .Sc/.T oenc4drtc6 e].ao IUS 
kro o 	4ip8jp. t,t1qjiz1c ot Vivn-Voç tost. 

• 	4..1• 
• 	

IO 	pc tiatc1out ox the Lauc ox .S1)tJed •t,tt 	 • I 
Vo tt.W111)pOt.b ()011Uidurut....4,fltj 110 .L%bc011tCQ tUI will ijo hula. 

• 	You.,ie elo 1reoted to bring tae.Ori L.iunl..Cc111 let.tor.Lor thu LZ3 itton":ta8the1j on:27,8.95.:  
0 	

lAIII'clItOIIIIl;f. Ch" 1 1 ,11 1 ,11 VIL1111 n1I or hlu 	.nrin V 1.1 eoUy 01' (UrUu tly by 1 1 0111Ii:1i: L &J ur nlIj 	iy 01  lii 	I)c :,iJ rI i 	 W16110 
)nslt1ernt1on for tii ruoz-ulUt will rcn(cr 	 .i tilo 

Xor dl 	iI1a;iozi . 	0 	• •. 	 -• 	0 	 • ' 

Thu .& 1iBtcs otui ivo intorvlow eltiicr In ..ui.&j cr iLindi. 

L 	 SC/ST CANILUIIATEIS C7NLI • 	'•: 	 : 	. 	 •0 
* 	 CJ 	LNTITLLb 	£iiJ 
• t1WJ1Y 	,GON C14,'FJtOM 	(' 
FN..) 	 ia .aVil0bl 1114o 	 0 

,thc.,ttyi.:itiy.na;, Lt.No,NGU 4/CVi 	L(.. •-uo'i 
• i'I..(j) You 	 to inoreco the s p c. 	 _  

como out suooeDetul ill  to c1irLi.r.. 	d •  •.i• 
pioPtet to ho held ox 4,11.9 	.(2)L..  

/ 	to hring attcutod pho tottt GOPiCB Of 021 "r 	i '. 'tiLi—. 
Ifl 	ilnllcGheetn lill 	oG:t!r cl., rti - 

I i t 	(It. 	(114.1 	1 	I.t_• 	4 • 	. 	• 	t' 	I't 	I U; 	 •. 	• 	A • ,t 	Ill 
th.j 	1)UUd lim 1. Of VU 	O(iO. 4)(2r I.lilIt tL. a 

00 -• N• 	. 	, 	••• 	 0 	• 	0 
I 	 — 

0 	• 	• 	• 	 • 	••........• 	.•• 	•0 	 0 ' 	•.L,, 	 0 
0 	• 	0 	• 	

0 

* 

,L;P;•;_c:i_4i•i;1v:l. I 
	I 	

I 



. 	

: 	 /VI 	fl• 
• 

i551162 1.,  I 	 l)::Lc: 9-1.1-95 	 ., . 
	

• I 

ub - i'30rU1 trici t sclectioll fol,  the J)ot 
01, Jr.stenogr 	r(E'1j)i) 	

. 	. s en 1 	Its • I 20- Of j  O/_  
flient Notice No.110 	CULO'tt ty No.7 	

,-:- tuid i;f/v/H1J' S Thden t N0. E/227/216/ 	 : U!ffl/2/fl 	Pt. II datC(1 7. 11 .95. 	 .• 	
• 	 .• 

Dat0 of ilrltte:t '1eit: 	27_._9 5. . .,) flate Of Speed 	Toot: 	O'l-1l_95 ( for 80 i.p.m.) 	•,' •,:, •. Date of Speed 	Test: 

	

 
D 	 05-j. 1-95. ( for Go 

Viva Voc 	 .p.i:.) 	
•-- 	 :.' 	 . 	 •. 

IttO of 	o Tct:01_95 	 S 	
.. .:. 

1J tO of Pallol ap1)ruveIl: 0 9-i 1-. 95 

The SCIOCtioll 	Ilna i1 he lii 	e v v;i voc 
t. es t on 13.11 	5 for the i-cc unit moot. of .1 x •  St cno-  grapllo r (1 1 9) under Employment Not CC N0. 1/95 	 . . 	.. . . .• Cat .N .7 In SCI Ic It . 120-20 1 0/_ 	has found 	 . . . 
16 (Oil-iD, SC-2, ST-2,5nG2) ca'1 ldnton suital,lc for 	 S 	

• 	3 the said post and their names are reco:mnnndcml to 	 :.... -. . 
F.Itailway /t'1.1igaon 	n OifllF;n or MERIT. 	 . 	

S 

AGA1NT U.J1.'AC1t?jCy 	 •, 

SN s(, OCfldj(ItlO 
 

	

1. 	31070i 	An -tall 	cvi 	
•. 	 - 

2..810786 	I%I ft Ulaftravorty
: 	. 810793 	Mn tyunJoy Glioshi 	 • •. 	

: 

	

11. 	 810018 	DeLasjsii thowdiiuxy 	 . 	 5 	 . . 

910589 	IhlJ);(i( Chal ravo •y 	 .5 	.
Is 

810777 	Pr;:;) lr. S'aljc(lr 	 -. .... 	
... 	S...  -

IA 

- 

	

8. 	810767 	laala 004a 	 - •.. 	.. 	S.  

	

9. 	8 1 07 9Ii 	Pabitra 1Cr. Kc.tj 
 10. 	8 10759 	Sntytiiinzity au Gowamj 

 AGAI N S -L s.C.VACM:ey 	 . 	 . 

820123 	1 	Krj,shjj 1  Das 	 . 	. 
820246 	Saiijoy Kr. 14-;i 	 . 	.. 	• 

J N.T S. P. VAC' ç1 	 . 	.5.. 
F 0077 	Jiij.ty Ci. Itaro 
830103 	IaCy lI.1aiflIn)y 	

. 

I. 	U'i0025 	Santosh IC'iunar 	• 2. 	------ 
 

	

S 	 Ie;r.he i 	CC i-c La iv n'y tp: is/nm,Guy 	
f() 	CnLnu..)/J(hy 

;. 	

. 	 ; 

I. 	. S . 	• 	 . 	 . 	 I,. 
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4-vt 
Tti 

The Genral rraer 
t1,F1ai1izty, Mi1igaon. 	 S  

Sub: 	Appointment to the post of 'Junior 
stenorrq)I1cr' in pay scale of 13.12002O.40 
per raonth. 

Sir,. 

We humbly beg to bring to your hind nottce that 

our naaco were recozmondod by the Railway Rocruithent 
flonrd/Guiahati for appointriont to the post of. 'Junior 	: 

Stenoraphcr' (1nglih) in 8cale of pay rth.1200-204O/" 

p.m. ne publiahod in 'The 1iam Tribune' dated 12.2.95 

and Employnent Iev1a' dated 23.12.95 etc. 

Sir, we are eagerly raiting for a fora]. 

appOifltMleflt letter oinCo December ' .95w We £hahl deetn 

it favourable of your kindly look into the matter and 
urrango to itcuo the appointment letter at the oarlioet. 

ThancinZ. YOU, 

Yours faithfuUY v ! ; 

• 	
Dated 10.6.96  ) 7 

• 	 . 	 Selected candidate for zton9srahe 

L 
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2E 1' 
" 	 . 	PAlt A! 	I 	• •' 	 •'-) 	 . 	

; u•ty No. 2(3 : E (M'chiticnI . 	 . 
(;]tc,ry f'(). 27 : 1)ipointt in Mech. IItItiin,. 

No. 2 : 1)cgrce in McchicaI/Elcciricz 
; 	. . 	. 	 1•\Ø#• 	 • 	

, 	
Colleg. 

. 	. . 	. . 	
. 	. 	

(:ntcory No. 29 : fl.A. with Hidi as elective su1i 

. 	. 	 ictutte with Enivi'Mins a subject, plus a dcgrce or 
. 	

S 	 Stafl((l(I of U.A. (fluiis) in Enish ;ind a degree oii,.- 

• 	 ' 	(: ) 'y No, 80 : 1),k,iii 	in (il or 1e(:ttfliCt 

R A cuY(ftM( 	 . 	 ivaIificatk,it of .  L)iplmna in Civil Enitieering Lccon 

	

• 	., 	
. 	. 	 - 	 0 	 tIt(. 	 • 

t 	
RAILWAY F( RUI fMF NT BOARI) GUWAII.AT1 	

(r.tegjry  () 31 IkLce rn C3v I nglncti m 

, 	., t : . 
	• 	 Itpii ':; 	

(10+2) 	sctcace and Maths. 

., 	. . .. 	STATION ROAD, GTJWAJAT1-781OO1 	 - 	 ,4 	. 	' 	) ) 

. • ig e. 	• • . 	• 	. 

. 	. 	. 	
_.-1ATEL) 20/05/96 	

a OENO. 33 . Muwnurn ITI certt(wate 

	

'-iA)8INGDAiT.O/O/H3 	
' N( \ I ) in Ci t I ngg from rccogiit iul nUtt 

Applicalioris are nvitcd in 	 any inipOrtafli 1ai1.'ay StUtiOfl 	
(UrLtt()fl.(.tVIIItDtptOIfltthOl(tCrS and holders • 

r in proforria appikatlon gLVefl IJ(OW (10 be neatly typed In utdng one de 	Iy In a t uzitlard 1zc 	 . 	 . 	 . 
. 	 0 	 • 	 . 	 ' 	. 	atAgory  NQ. .A : Matuk pIus .5 yr. diploma (ii Cl 

	

t tktck paper) for the folIos'ing temporary po8t, hkely to be permanent, In the Northeast irontier 	recot'iiist colIc e 	• 

	

Uailway. Applièations complete In all rnpects uiongwith required cndosurés 3hoild be c& ut to the 	 , . . 	.-..,. 	. 

	

BOARD:StA]1QJLQi!JjLTL 	 : ; 

	

!iu1I . ASSAM under certilicate ofpottng so as to reach the Board's ollice on or before 1730 hrs. 	' 	 . 	g . 

	

7D&ThappIications can also be dropped n the Application I3of keptn the RRI3 Ornce 	
No. 37 . Unrsjydgr preference b 

, I • 	' 	• 	 . 	 ., 	
Honours & Ma.ster Degree. The candidate hou1d 

1xforc I € JU hrs. of ,u, uui uu. 	 . 	. . 	. 	. 	 . 	. 

	

EMPLOYMENT NoricE NO. AND CATEGORY NO. AGAINS! WHICFITLIE CANDIDATE APILIES 	
mthteUE!)g1Lhr25WOrd$J)erIrnflutelfl Hii 

MUS1 CL1 ABLY BE WRI IThN ON ThE TOP OF THE COVER P4VELOPES POSfl IYLLY 	
ptCStribtdedUCattOfl8JqUV.1tflC1t1Ofl 

s iegree ii 

CAThGOY 	. 	
t 	 Unwerstty Degree/Diploma in Education/Teachi 

t No 	NAMEOF 	SCU 	STIPEND 	VACANCIES 	SEX PERIOD 	AGE 	COUrseofRegiona!CollegesofeducationofNCER 
S 	•. 

THE PO$T 	OF PAY 	DURING 	- 	. . 	-:-:- OF • 	AS 0P4 	. . medium. 	• 	. . 	. 	. . 	.. 
/11
/ •. 	. .• . 	•__,) 	 c 5sT. o8ç TOTAL 5 ......TRAINING 01-08-96 	Cntegory No.39 :(i) lind class Bachelors Degreev 

cer 	 Illull
y. 46% marks can be considcr(J 

demarcnUon of class in Bachelors Degree (ii) Univ 

Appr. Signal IrispehorI 1400-2300/- Rs. 1320/- '0? 02 04 'if'' 14 Both 24 	 25 	. . OR 4 years integrated Degree course in regio 

Gr fl 	 1350/ 	 Competence to teach through English and Bengali 

Appr.Tele Communi-' 	1400-2300/-: RB. 1320/- '0'02 02 02 	13 Both 24 months 18 to 25 Yrs. 	N.B : (1) A GENERAL RELAXATION IN UPP 
cation lnspector/Gr.-1I, . 	.' 	1350/-:':' . 	 . 	

0 	 o. • 	 CATEGORIES OF CANDIDATES HAVE 
Appr.Tete Communica- - 950-1500/ RL 950/'08. 03 06. 06 	23 Both 12 months 18 to 26Yrs. 	 RFJ.A.X.ATION GIVEN IN PARA-2. THIS 
tion Mtmt.axner/Gr.-III- -. 	S 	 . 	-, 	 -. 	- 	wriil EFFECT FROM  
Te As,. Draftsman 	1200 2040/ Es 1200/ ' 04 01 01 01 07 Both 12 months 18 to 25 Yrs 	

N B (u) THE CANDIDATES MUST HAVE ACQU 1  

Tr.[3ectncForeman/ '2000-32001-' lls.2060/-, 01 01- -. 	02 Both 12 months 20to0Yrs. 	 . . LAID DOWN ATTHETIMEOFSUBM!. 

STAlDeputyShopSupdt. 	. - --:. 	. 	.' ,' 	. 	
0 	 ' 	

HAVE YET TO APPEAR AT THE E 

	

S. Apr. Meciiau.cs(Elect) 1400-2300/- Ri 1'00/- 09' 05 01 OC -. 18 Both 24 months 15 to 28 Yrs. 	 LD OR NOT DECLARE ABE 1 
9. Tr.AsatLDraftsman -, 1200-2040]- RB. 1200/- 03')t 01 01' ' 06 B'th 12 months iBtoZSYrS. - . 1, GENRBL INSTRUCTION 	. 

	

 

0 	B'th .4 c' 	
- 	 I t," ) 

11.Tr. Head Draftsman 	. 1600-2660/- Rs, 1600/- 01 -. - -' - 01 	Both 12 monthsi 20 to 3OYra. 	 aCcheduleu Custe, ST"Scheduled fl-ibe, J 

(Elect.) 	- 	: 
	. - 	0 	- 	

. 	- 	I.P.O. lndian Postal Order. 	
' 

Trlffic Apprentice 	' 1400-1440/- Es. 1400/- 06 02,01 02 	Ii 	Both • 24 months 20 to 28 Yr,. - 	.1.2 The nuiiber of vacancies shown may be incr 
Commercial ApprentIce 1400-1440/- RB. 1400/' .06 02 02. 01 	11 Both 24 months 20 to 28 Yrg.,. 	1.3 SC/ST/OBC candidates can apply against U 
P'SOt11erapLst 	

: 	? 	07 	 : 	
18 to 28Yr 	 candidates SC/ST/OBC candidates need ap 

Pharrnaslst 
	

: 1350-2200/- 	- 	' 04 01 01 -  01 - 07 	Both 	' L!' 	20 to 3OYrs. 	' 	
only. 	, 

I 17.LabAsstt. 	
-. ., 
	975-1640/- 	- 	01- --01 - : 02 	Both 	 10c28Yi-s. 	2. AGE LIMIT 

AppMechanics 0  :, 100-230/-. Rs1320/- 04 02 01 01 	08 Both 24 months 18 to yr, 	- 2.1 The age will be reckoned as on 01-06-96. The 
- 	oct/DSL - - 	' ... 0,•  , 	- 	 - 	;, 'OO,  - - 	 . 	 By 5 years for SC/ST candidates and by 
lTr. DeputyShed '... 

	
• ,2000-300/- ,Rs. 2000 	01 --.. -. 01 Both 12 months 20 to 3OYrs. 	(b) By 6 years for Bonafide dispiaced Go1i 1  

Supdt (Etect/DSL) . 	- 	 0 	 . ' .. 	- 	 - . - 	(c B in  ears - - 	
- • 0 

21). Appr. Mechanics:. 	'- 1400-2300/- Rs. 13201- 04 -;01 0 01 - .08 , Both 24 months 18 28Y. 	 .. 	
in case ') p YSICJ.'Y iaflulCa 

(DaL/Mech) 	
- 	 (d) ipto the age 40 years f"r RESERVISTS 

	

21. Appr.-Train Examiner. -. 1320-1350/-' Es. 1320/-.' 06 03 0102 ." 12 : Both 24 months 10 to yr,. 	, ,- 	(e) lipto the extent of service rendered byG 

22 Te p..s.stt 	 1200 2040/ Ba 1200/ 01 - 01 - 	02 	Both 12 months 18 to 28 y,, 	 Labours/substitutes povided that th 
[)t-.,fteman(mech.)., 	' .  

	(coitinuousorbroken)subjecttotheco1 
- 23. Draftsman (Mect) 	- 1400-2300/- Es. 1200/ 2  '02 -- 01 -. 	03 	Both 24 month, IS Lu 28 	 Administrative ofticos of the flailw't or ' 

24. Anpr. Junior Chemical. 1320-2040/- • Rs,1320/- 02 -- 01 	03 - - 130th 12 mouths 18 to 25 Yr-i 	 - 	- .. 	
0 , 

& Metallurgical Asstt. 	-' 	 '• , 	 tive SCietics tinci Institutes upto 0 ycax 

22. Tr Chemical - 	. 	1400.2300/- .Rs. 1400/-- 02 01 . 	- 03 	Both 12 month., 22 ibo Yl;: 	' 	
'. 	upper age limit of 35 years rihichever is 

& Mttajturcal 	t. ' 	 . 	. - . . 0 
	 , 	 . 	(f) Upper aga limit in case ot't; - idows, divorce: 

25. Tr. 1)eiuLy Shop 	. 2000-0200/- Es. 20O0/ 	01 01 01 - 	03 	Both 12 ,umth 21) to 30 Ye:;, 	 th'ir 110;h5n(l but not rcEnr.rrid shall 1: 
Suptd. (Worlahop) 	 . 	- 	 . ' 	 (g) Upto in ax (((tOt a age of 45 years for repatr 
Appr. Mechanics 	1.100-2300/- its. 1320/- 05 02 01 02 	.10 	Both 24 tnunth;. 13to28 Ym 	,..to lnd';a on or after 1st June 1053 and I 

ut 1 tO 	I 	p000, 	tr 01 	- 	03 	It":11 I 	it 	it 	JO 	J_.J 	
(No L a 	ci 	) ((Ii  

'12 ilindi /.iatt. Gr.'li 	11C'J 2200/. 	.-. 	t,' 	-- 01,, 	(2 	1'...t, 	 U. 23 V;i. 	' .;:ir 

r.ttt11t'E 	1:.) 	 - I-i'. 	.............. . 	0,. "'.1 V.- • 	 ('":11:01 in ;,', 	sn 	'- : 	.' .l 



Missing of ad 
boys createss 

I"romiu Our (dlrrt'slcu,r 
DULIAJA..N, J urn' 18 - 'lIce Incidu 

aged In between thlrteemi and flI\een, I 
of 1)ulla,jami and at ti lifer -emit ti mntscluriu 
created quite a sensLIon in tIi' olliuw 

Altogethernine boyit, all sttmdc'm,ts( 
of the locality, were reported mlsslmug I 
three were traced and rescued by poth 

A large number of parents, gumirdiu 
educational Instltutioubs Of h)cmlimmjnii i 

convened by the omcer-In-chmargi. of I), 
Jumme 17 to discuss the situation and 

preventi(,n of funher occurenci' of sot 

The police have ruled out th e  puss 
any extremist outfit in the recent 
suspected that some drtmg tramcltc. - 
lnrcd these adolescent boys to carry it 

'I'be police ftdrnImmlatratlo m, han cmri' 
and guardians to be alert tu keep an 
theIr adolescent cimhidren and to pruiv 
they go out for private tuItIon after cv 

The O.C. of 1)ullajmcn police.4tati li l 
adequate steps have itetum taken to i 
missing boys. 

The imameg of the mIssing tnmys arc 
Class IX, M 000 ranjan Chetla( 15) Chu 
Class IX, Ganesh Ch. Gogol (14) Cla.s 
Class VII and Ratul Gogol (14) Class 

Withdrawal 

((T'tVAIIATI' 	J,mfl(' 	1 8 -'flu' viol, 
Central Coi,uunii ice 	hid ing ni thur. 
the A_ssamu People's Frotul lick I negu 
recently here at Rarbi lihawa,, In 	t 
under the chairmanship of Sri coo 
Iloliram Terang, General Secre- (ion 
tamy 	of 	ASDC 	immi 	MLA c-re, 
demanded 	Immediate 	with- atilt  
drawalofAj-my Operation in the poll 
State, says a press release, 	• and 

The meeting attem,dect by all itch 
the newly elected M1.As of A,'D(' logi 
and 	representatuy(.s 	of 	u,th,-r T 
com,stltuec,ts namely Autoiuomt,y tra4 
1)cmi,amu,I 	Struggling 	• Foru, imi jh,uv (ADSI-') 	MinIng 	Mimuuimg 	Retuang am 
(MMK) and CPI1,M-I.) 	Liberut. cut 
Uon 	discussed 	ike 	pull pol 
tical 	sit muatj,,m, 	of 	I lii' 	Si am i' wcu 
and the orgutniaatiu,muni iasii if,n  tb 
of Al'l" and imLqo mmdou,u'd Airs err 
stand on the burr-dog issue.s mit 
present, dai 

The mhuec'tiu,g described rcmu'w aol 
ed Armny Ox'ratioi,s  in the Statu' nun 
in the name of nolvim ug tik I LFA for 
proi,lu'm,, 	u.s 	mnout 	imuifu,r(umu,nti' I lii 

S . 
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S health . check-up 
for LP students 

'ruin o;ir ( :(rr4.sIfl,fl(I(lt 
IIONUAI(;AON, 	June 	IH--A 

Rongalgaon town its 	 er Land Stirknrcunvcted Abdul Rahnan 

I:eetIng 	of 	t h 	ilonga,ga,ii 
Rveiue 	Rc.a.sssrnnt 	Act, 
1916.   Peop'e who want to submit 

of 	Mutakocha 	vIIIag 	under 
Manikpur 	Police 	Station Iitrkt I)evelopII%ent Cornniitt t!( 

was 	held 	on 	June 	10. 
ulijecilons to theenhnncemento( 

40 
undergo rigorous imprisonment 

The 
meeting 	dlscussil 	the 	impk'- 

land revenue may do so within 
sIx 	weeks 	from 	the date of 

for seven years and topayaflne 

of Ra 50,000 or In default to meutatlon 	of 	special 	health 
checkup progranimne for pri. 

publication of ritixatlon noufi. undergo 	further 	rigorous 	lm- 

mary school 	students 	in 	the 
cationththeAsamn Gasette says 
an official press release. 

prisonment for two years under 
SeCtIon 447 	for district 	and 	asked 	the 	Joint 

Drcctor of Health Services to 
Lawyers' resenu1ent 	The 

of!PC 	murdering 
Xantcswar Das of the same 

prepare a plan to cover all the 
W)ngaigaon 	Lawyers' Associa- 
Lion 	opposed 	the move 	to 

village. 

Si umdents of P63 LP schools in the transfer thecases under Railway 
The accused Abdul Rahman 

attacked 	Kanteswar district. 
• 	Addressing the meeting the 

Properties 	(Unlawful 	Posses- 
sion) 	Act, 	Motor 

while 
ploughing 	in 	the 	field 	on 

'Deputy 	Commissioner, 	Allah 
Acldet 

Claims, Workmen Compensation 
February 27, 198 	wick a latlti. 
The Injured Kanteswar died Ahrsed requested the heads of Act. Consumer Forum etc to 

on 
his way to the hospital. vtrious 	devekipncent 	depart- 

nn.nts to submit future plan of 
Guwahmitj. 	A 	resolution 	Wag 
ndopted 	to 

Sri H N [)es, Public Prosecutor 

action to develop the dl,trict 
with Iocaliy available resources, 

this 	effect 	in 	a 
meeting of the Association held 

appeared for the State while Sri 
M Maliniud, a vocate defende'd 

The meeting also decided to 
on June 7 under the President- 
81111, of Sri (Jopcil Chandra Das. 

the 	 ccusc 

ulilise 	the 	water 	resources 'flw meeting exl , ressed resent pp01nmen 
avamlat)le In the district and the 

c('nimunity polytechnic scheme 
mcmli ni the 'move made by I 
Government wIthout Consider- after selection 

ol l3ongaigaon Polytechnic for log the difficulties and financial By A Stall Reporter 
the benefit of the youth. 

Land 
implications 	for 	the 	litigant GUWAIIATI, June 	18-The 

	

revenue 	The State 
Government 	has 	decided to 

public. failure 	of 	the 	N 	F 	Railway 

enhance 	land 
ConvIji,d for murder 	The authorities to appoint any of the 

revenues 	of Session Judge, Hongaigaon, M M 16 successful candidates in the 
post of Stenographer even after 

Workshop on bamboo six months from the date of 

1UF;seW 

crops, preservat ion In s  

From Our Ciirrespoiidemt( Narayatc Kalit, Minister o(Statr' 
the 	Indigenous People of job 
opportunities in the Railways by 

AZARA, June 18-. A work for 	Revenue 	and 	Sericulture some vested interest circles. 
shop on the necessity ufbltfl,ls)() (lnd 	. 

According to knowleigeable 
crops and its preserva(ion was 
held 

Dhar,.a staged 	The Ram- sources, 	the 	Railway 	Ii rcruit- recently 	at 	the 	Hurti- 
cultural Research Station, RaId. 

rup district committee of the 
Assani 

ment 	Doard, 	Guwahatç 	had 

kitchi. 
Press 	corresi,onderits declared ten general, two each of 

Participating iii the wnrk9lc,1, 
iJnkcn stalled a two-hour dharna the Scheduled Caste, Scheduled 

atl 
on June 7 In front of (lie Ckcle Tribe and OIIC category candi- chief 	guest, 	fir 	Molt 

liurag. 'luau,, of Gutul,ai I Dniver- 
Oflkce 	of 	I'almmsbmirl 	in 	protes( dates, eligi5le for the pest of 

sity, c's iulatmie,i I lie slg'umlic'ac,,'u' of 
agaluist the killings of Parag Kr. 
OiLs, 	Executive 

Stenographer through a :uews- 

l'maic,Isec Use. 
E(tl(,,r 	of Paper notilkation on I)ecembcr 

ii,' c,t it ccl (ii n I 	haiti ion Is ills,, 
A.sumcnmya I'ratidim,, I'al,itra Nara- 
yumn Chutia, Dipak Sargiyari and 

42, 	19115. 	Most 	of 	thes' 	job 
stiekm'rs were local youths. 

'j10 itreen 	iuId' 	and 
upmd-c uf cIte poor people. 

Mimic 1k 1)cuiri, flu t, ulespitc' there beIng 'omne 

fir 	hilicimi 	Xluuingia, 	Associate 
South 	Kamnrup 	Press 	Cliii,, 

Soulh Kainrup'New Writers and 
sacancleg against the posts, the 

N F Railway authorities have l"u'fc'icc,cr 	if 	llriwauinih 	Agri. 
miltu rid 	('oUegu 	anul 	Sri 	llei,i. 

Artists 	Assoc'i,c(ion, 	1)mckhIa 
Lu itjcariya Diii, Azaru, Amiuimrjyot i 

been 	allegedly 	showing 	no 
lii teresi tuui cIh,sl, 	Iluirual,, 	l)istrit-t 	Agri. Sangha 	and 	flukiuji, 	Knnirup 

to sbsi,rlc any of 	(lie 
selected 	candidates, allege (Iii' i'm mu r'tJ 	t llflu','r 	ulsi, 	ott cnult'uI Sa.setai, 	I 'arishami 	also 	sat 	on $OU rcc. mlii' wt.rkltuj 	, 

I Ir 	Rh utugmlm 	cx plainei I 	the 
dI,arm,a. 	-. 	

- The kainru p cI LStrdCt COnhll,m- Satyendra Sarma 
r.:lmii, I , Iumc'$ ,-iflhj 	Ut ilisat III, 	of 

t,um,,mlauo 	cr11115 	iii 	tluc' 	field iii 
it 	of Al 'ill later at hniitti a IUC 1110 ri al award 

tlluhmSir)-, hr Ilasamita Kr. ('hakrm. 
nueunorat,ulumji in the conup'tflt 
umuthicrity 	cic'mutanuiim,g 	adi'q,,umit. 

(It 	WAIIA'l'l 	lujuc' 	IS- 	'lii 
ally 	,,,mum 	Agrkimim ire '."cumriiv 	Ii, 	tlu , 	j'iurnaljsis (emIi Ii' 	iii 	liii' , 

1u51' jt iii 	Ii 	i' 	:Iigiuu-,'i 	(I' diai 
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jGtiWNlAfl. 

:ftçJLWAY RECRtJITh(ENT 
• BOARD :GUWAHATI. 
NO. RRB/G/41190 

' Date :05.9.96. 

NOTICE 
Sub : Cancellation of Recruit 
ment .paneL5 of Stenographer 
(English) In scale.&t 1200 
2040/- under Category No. 701 
Employment Notice No. 1196 
dL 26.4.95 and Craft Teacher 
(Bengali Medium) in scale 
Rs. 14002600/ under Cat 
No. 6 of EMployment Notice 
No.3/tM dl 19.12.94. 

Railway Board vide their 
letters No. 961E1(FWB)1261 12 
dtd. 7.8.96 and 96/E (RR1l)f 
25/13 dl 21.8.6 have 
cancelled the Recruitment 
pane ls of  Stenographer 
(English) and Craft Teacher 
(BM) mentioned on the above 
subject due to various Irregu 
larities. hence the Recruitment 
panels of stenographer 
(English) and Craft Teacher 
(BM) stand cancelled. 

(B. Kaiita). 
Chairman 

Railway Recruitment Board, 
Guahatl. 

RN/1328/i. 

-. 	-a 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

LILI  

Title of the case 	 O.A.No. 	of 1996. 

Shri Blj oy .Chanclra Boro 	•... Applicant. 

• 	
0 	 Union of India & Ors. 	...Respondents. 

	

- 	An ap0lication,  under Sec.. 19 of the 	Act, 1985 

.IND  

Si .No. 	 i-Ption of documents 	Pe' No. 

Application 	 2 to 9 

Verification 	 10 
cx 

• 	 3. 	 Annexure -A.I 

4. 	 Annexure A-il 	 1) 

	

/9 	5. 	 Annexure A-Ill 

I 6. 	 Annexure A-IV 

7. 	 Annexu.re AV 

8.. 	 AnnexureA- VI 

9. 	 Annexure A-Vu 	: 

	

• 	 10. 	 Annexure A-VIII 

11. 	 Annexure A-.IX  

• 	 )t 	 5 	 - 
For use in Tribun1&s office :- 

I Date of filing &&  

	

• 	

0 	

••° 	Registration No, 	9 

Signature • 
Registra7 



• 	 S 

PARTICULARS OF THE APPLICAIT 
• 	

Shri Bijoy Ch. Boro, 
• 	 son of Late Dhirendra Ch. Boro, 

Vill-Silamoheithity, P.O .Araingaon, 
Guwahati. 

PARTICULARS OF THE RESPOEDEITS : 

Union of India represented by 
The Secretary to the qovt. of India, 
Minis try of Railways, 
New Delhi. 

The General Mnge(P), 
N.F.Railwa.y, IIaligaon, 
Guwâhat i-li. 

3 • The Chairman, 
Railway Recruitment Board, 
Guwaht 1-i. 

4. The Member Secretary, 
Railway Recruitment Board, 
Guwahat i-i. 

3, 	PARTICULARS OF THE ORDERS AGAINST WHICH TIIS 
APPLICATION IS MADE  

This appliction is made for implementation of 

• 

	

	 recornmendation of the selected candidates for aopoint- 

ment as Stenographer(English) at the scJ.e of pay 

rs.1200-20 	vide Employment Lotice No.1195 - Category-? 

(ixmexure -r ). 	S  

Restraining the respondents from completing 

the process of employment Notice No.1/96 Cctegory-i 

(Annexure 

4. 	5  JURISDiCTION : 

The applicant declare that the subject 

matter against which he want redréssal is within the 

jurisdiction of the Tribunal. 

S 	 Contd..... 
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LIMITATION : 

The app1icat further declhre that the 

application is within the limitation prescribed under 

Section 21 of.the Administrative Tribun. Act, 1985. 

FACTS OF THE Case : 

6.1. 	That the applicant is a citi.zen of India and 

ds such he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

6.2 • 	That the appl I crnt has passed t he Matrl c Ui &t ion 

examination in the year 1984 and has obtained diploma 

in typing and stenography. The testionia1s are enclosed 

in this application and marked as Axnexure A-I and A-Il. 

6.3. . 	That the applicant has come from a very poor. 

family of S.T.(Plains) Boro community. 

6.4. 	That the Resjondent 1o.3 made an advertisement 

f or testing candidates for stenographer in the scie 

of pay Rs.1200 - 2040 through the Ass am Tribune and it 

was clearly written in the Advertisement under clause 12. 

of general instructions that the post of stenographers 

may be increased or decreased. 

6.5. 	That the applic.nt in response to the 

advertisement made by the Respondents on 26.4.95, as 

apeared in The Assam Tribune hadapplied for the post 

of 

iI 

p. ci 1li . O1ayô. 

- 	 . 
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of1  Stenographer. The said advertisement runs as Employment 

Notice No.1/95 Category-?.. 

A copy of the said advertisement is 

',n . nexed herew±th and marked s AnnexttreA- III. 

6.6. 	 That the applicant made application 

f 01' appointment as stenographer at the scale of pay 

Rs.1200 - 2040 giving all particulars such as adademic 

qualification, caste certificate, age proof certificate, 

'Diploma certificate in typing and stenography etc.. 

6.7. 	 That the respondents being satisfied with 

the requirements of the candidature for the post of steno-

grapher as noted above called for writtentest fixing 

the date as 278.95. 	. 	 . 

A copy of the call lett,er is annexed 
/ 

herewith and the same is marked as 

Anilexur A-IV. 

6.8. . 	That as per call letter the applicant 

appeared in the written test, did excellent in the 

examination and he became successful in the test cnd 

accordingly thereafter the applicant was called for 

speed test both typin.g and stenography and this was held 

on 4/5.11.95. 

A copy of the same call letter is annexed 

herewith and marked as AnnexuTeA-V. 

9 

6.9. 	 That in the speed test the humble applicnnt 

did excellent and accordingly he was declared successfuJ 

VA 



a 
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and thereaft'er the applicant was called 1' or a viva-voce 

tst and in this test held on 8-l1-5 he also became 

successful and was selected by the respondent 7140.3 

and thereafter recommended the name of the applIcant 

to Respondent No.2 for appointment. In view of increase 

of the vacancies the respondeiat rightly and validly 

recommended the applicant alongwith 15 others for 

 

appointment. 

A copy of the said recomwendaton 

containing the name of the applicant 

slongwith others, are annexed herewith 

and same is marked as AnnexureA-VI. 

6.10 	. 	That the written test, speed test and 

viva-voce test are.conducted by RaIlway Recruitment 

Board headed bythé Chairman which is a autonomous body 

like any other. Railway RecruIttnentBoard in the country. 

Moreover, one responsible officer was cleputedto the 
- 	

Selection 15oa,rd on behalf of the Respondent No.1 and 2. 

.10. 	 That the applicant begs to state that 

as per advertisement dated 26.4.95, once the candidate 

is selected after going through all the stages/tests 

viz written test, speed test and .iiva-voce test and 

when the name was recommended for appointment as Steno-

g,raphér, the respondent No.2 is duty bound to appoint 

the applic'ant In the existing vacancy of the Stenographer.. 

6.12 	 That the applicant beg .to state that 

though final list of 16 candidates including the name of 

the..... 
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	 t . . lt'4 

the applicant i.e. An.nexure A- VI was recomrnended on 

9.11.95 to the Respondent No.2 for appointment, the 

Respondent No.2 did t3ke no action on it and the applicant 

was at a loss of having not received the appointn1ent 

letter. Even this resentment/inaction of respondent N6.2 
was echoed & re-echoed in the news paper. Copy enciosed 

	

6.13 	 That the applicant made representation 

to the Respondent No.2 dated 10.6.96 requesting him 

to make appointment of the applicant. 

,- 

ti'g 	
•is 

-. - -- -•"- 
• 	 •. 	

. 

	

6.14 	 That while th app1icnt was anxiously 

waiting for the aointment letter he was surprised o 

see the advertisement Notice No.1/96 dated 20.5.96 

where the respondents wanted to test 8 candidates. This 

advertisement,, appeared in local news papers including 

notice board and runs as Cetegory No.1. Having seen the 

advertisement, the anxiety of the applicant was multiplied 

and again he approached the respondents and no response 

at all was there from the respoiidents. The applicant 

believes that some foul play may take place in view 

of the advertisement o.1/96 dated 20.5.96. 

A copy of the advertisement Notice 

No.1/96 is annexed herewith and marked 

as Amexure A-VIII. 

In this connection, the applicant beg 

to state that alongwith him there are 15 other candidates 

a 

,---t-• 
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also duly recomnended for appointment to the post of 

stenographers and while none of the recommended candidates 

is cappointed, publication of another advertisement is 

• 	 creating suspiciOn. 	In this connection, the applicant 

further beg to state that there w&s another Employment 

Notice No.2/95 (categorr_1) where 21 candidates were 

recommended for appointment of office clerk in thescile 

of pay Rs.950 - 1500 and all the candidates were appointed 

though they were appeared in the tests subsequent to the 

applicnt ;  

...... ............................ 

- 	 - 	 . i1 C  

6.15. 	That the applicant beg to state that the 

selection of the applicant is vdid only upto one year 

as per- existing rule of the respondens. 

7. 	GROUNDS 

7.1. 	 For that in view of the selection as per 

Annexure A-VI, the applicant was sure that he would.be 

appointed soon under the respondents and as such he did 

not make any attempt for appointment in any other department. 

7.2. 	. For that theinjutice will be done to him 

is immediate appointment letter is not issued. Moreover, 

alongwith the applicant, the whole family will suffer very 

adversely. 

7.3. 	. For that the advertisement No.1/96 as referred. 

in A.rnëxure A-VIII is ill-conceived,confusing,conflicting, 

• 	. 	• 	 • 	 contradictory.... 
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contradictory,. inharmoniousand actingupon it will be 

	

• 	illegal and uncalled for and theapplicant'frmiy believes 

that this Hontble  Tribunal 'will direct the respondent 

	

• 	No.2 to implement the,recommendation of Respondent No.3& 4 

(AnnexureA-VI) amd in the event of hon-issuing such 

diredtion, the applicEnt will be deprived of the right of 

appointment conferred upozi him after the seiécton. 

	

• 	8. 	RELIEFSSOUGHTFOR: 	•' 

In view of the facts tuild circumstaxces of 

the case the applicant prays for the following reliefs : 

That the applicant maybe appointed with 

immediate effect with a direction to give the seniority 

from the date of 'recommendation  for appointment i.e. 

dated 9.11.95.  

	

• 	ii. 	. 	, 	That the respondents may be directed not 

t.implement the advértisementNo.1/96 (Annex'ure A-VIII) 

	

• 	till the applicant is appointed. 	. 

III. . 	• Any other relief/reliefs as this Hon'ble 

Tribunal considers Lit and proper. 

• 	'9e 	INTERIM RELIEF PRAYED FOR : 

• 	1. 	• That during pendCncy of the disposal of 	• 

the application, diretion-ay be issue.d to the Respondents 

to appoint the applicant with immediate effect. • 

Contd..... 

• • 	 ' 	 - 	 • 
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ii. 	 The respondents may be directed not to 
• 	 appoint stenographer against advertisement No.1/96 till 

appl1caxit is appointed. 	. 	•• 

WITHER AJY OTUER APPLICATION/PETITION FILED 
BEFORE ANY OTHER CQT.TRIBtJNL: 

The applicant beg to. state that he hasnot 

filed any other case application before any Court/Tribtm&... 

HENIDIES EXHAUSTED : 

The applicant beg to state that he has 

exhausted all the remedies and ther.e is no other alternative 

but to approach this Hon'bie TrIbunal for justice. 

12 	•PARTICULARSOF THE POSTAL SORDER : 

	

• • 	• 	. • 	• 	. 	• Post 	Order No. 3P •  

Date. 	\-2 

Issued by : • ço, 

• 	 ayble at : 

• 	13. • An index with partIculars of enclosures is enclosed. 
, 

	

• 	 • 	
• 

 

A. 	PABTICULARS OF DOCUMENTS : 

As per Index. • • 	• 

- 	. 	. 	 VERIFE CATION -. . . . 

-Jh O'o 
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I,. 	 .. 

• 	. 	. 	 . 	,. . 	V E R I F I C A T I 0 N 

- 	 . 	I, -Shri B.ijo3r Chandra Boro, son of late. Dhirendra 

Chdr& Boro, aged about 28 years, by. caste ST(Piains) 

by religion. indu, resident of Siiamobekhity, P.O. 

Amingaon, Guwahati, do hereby solemnly affirm and 

• 	 verify that the statements made in para I to 6 -and 

8 to 14 of the O.A. are true to my nowledge nd 

those made in paa7 of the O.A. are true to my legal 

• 	 - 	advice and I have not suppresSed ny matericl facts. 	-• 

AND I sign this Veriic-at-ion on this 	çday of 

1 1,996 at Guwahat j 	.. 	 ... 	 . 	 .. . 	
. 	 V  

• 	 . 	 45 

V 	 • 	 V.. 	

• .• 	 , 	
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	 Section 58 Regd. No. 676/1980•81 
COVT. RF.G1). 

Bharat Commercial Typewriting Centre 
, 	( TRALNINQ WINGS ) 

— ' 	 Es'p.?8 

( Leadinq f  e1lbieal(& i,Irnna1 InstiLutrnn ) 

I/r4ii 	. 

'... 	 .. 

INSTITUTE 	FINAL 	DIPLOMA 

	

CvriIied 	 * ................ 	of 

...° 	 .......... has aended iii this 1nsittite during the session 

.• 	 , a lull Course of Ira niug in 	 Type writlng/ 

Steuogrphy/ 	 has appeared In Final 

Diplotta Exa:uination tu which he/11 	hs successlully passed xz zicg4 

................................ 	securiug the 	'xI iped 
WLL 	r EtrQe ctivei. 

Heinz has thorougialy acccjuired the kt welge ot uii ig iud taking care ol 
• 

various Typ: writers/ ip"kig M4chiaes of different Makes and Models. 

JZA

-  

	

Counteisigticd 	
y 	LI 

nD 	m" 	 Bharat Cornflbitt1t4.ypewriting  Centre 
.i.9P 1RIfld(i3'$dtfati12 

coIteceG:te.P°' 
12 

011icerIn• charge  
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TPIRAII PEST HOUSE 

PALTAN AZAR: GUWAHATI78 100  

Regd. No. 5041 1976-77  

: 	
CASTE CERTIFICATE 

No.— 	612 	 Datc 

jS I 

wimp 

via 

mis to certify that S!:ri/Sn/Kihr1J2J / 
 

j 	Son/DaunJiteifti!iOf 	A'U_ 	 /( 	 p 

; •f Vz1lac,'To n 	LA_ L ih L(LLI P 0. 	t4Z 	L- 

P. 	 N4L_...D151ntCt 

in i/ic Statc of Assm belongs to the 	 CommunitY if 	'' 

which is recogniced as a scheduled Tribes under the consIituliOfl (scheduled 

Tribes) order, 1950 as amended from time to time. 
Wit  d  Y,  § A-r 6 	- and 

Shri/SØi/Ku?P'ari _ 	 his 

family ordinerily reside (s) in Vi11aEe/Tfl 	 Q. 

District of /• ._State of. 4ssam. . 

Ito 

A6 
-: 

o 	I.ri 	 '• 

Identifled by 

a 	ountcrsigned by—
P4t1VtCCPfC5t. 

-. .

csam Tribal £angha 

Deputy CommISSlOflCr 	t I 

J~ 	 lu 
L_\1 	~ 	-s-  v ~ 



jAiLWAYNOT1E - 

RAILWAY RECRUITMENT BOARD 1 

GUWAHATI 

Station, Road, Guwahati -781001 

Date : 26 '4 95 
I1Pi.()YMET NOTICE NO. 1/95 

- 	DATE OF PUBLICATION : 035, 05 
CLOSING DATE 6,95 

Applications arc inviE{'d in pies cribed Application fo; 
obtainable from the important Railway Stations or in a 
proforma enclosed hirewith (to be neatly tyed) in a standard 

- 

	

	size thick paper, only one side) for the following temporary 
1)1)515 IItIY to he permanent on the Northeast.Yiimtier 
Railway. Applications complete in all respect.s along with 

uired enclosures should he sent to tli Assistant_Sea. 
- Railway Recruitment 

sam on crcertThcate of posting so as to reach the Boards 
cFiice on or beforc.17.30 hrs. of 9/6/95  The applications can 
also be dropped in the "Applicathn Box" kept in the RRB 
Office before 17.30 lirs of 9.6.95. EMPLOYMENT NOTICE NO. 

I ANDCATEGOR AINFWHICH11IECAND1DTE 
.AJ'PLES MUST CLEARLY BE WRITTEN ON THETOP OFTHE 
COVER ENVELOPES POSITIVELY, 
DEI'ARTMENT: MANAGING 'P' BRANCH: 

CATEGORY NO. I •..ASSYF. TEACHER GRADE -I 
(BOTANY) in scale Rs 1640.2900/- for English! Bengali 
Medium Railway School. Temporary but likely to be made 
permanent. No. OF POST: I (UR). QUALIFICATION: find 
class Masters Degree in Botany. (ii) University Degree! 
Diploma in Education! Teaching or Integrated twoyears post 

graduate course of Region1 Colleges of Education of NCERT, 
(iii) Competence to teach through Eng1is and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTT. TEACHER,. GRADE. 1 
(PHYSICS) in scale Rs. 1640-2900/. for English! Bengali 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : I (UR). 
QUALIFICATION: (i) [I Class Master's Degree in Physics. (ii) 
University Degree! Diploma in Education! Teaching, or 
hteratnd two s'ears post Graduate coucse of Regional 

ofNCEZT, (iii) Coinecic to 
through English and Bengali Medium. AGE : 20 to 40 Years. 

CATEGORY NO. 3 : ASSTI'. TEACHER GRADE-I! 
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST: 1 (IIR). QUALIFICATION : (i) find class 
Bachelors Degree with one of the following group of subject. 
45' marks can he considered equivalent to lind Class where 
there is no demarcation of class in Bachelor's Degree. (i) 
Physics Chemistry and one subject out of Maths.! Botany! 
Zoology. Or (ii) Botany, Zoology and one subject out of 
Physies Chemistry. (2) University Degree! Diploma in 
Education! Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through Assamese Medium. AGE : 20 to 40 years. 

CATEGORY NO. 4 : ASSTF. TEACHER, GRADE-I 
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 
ACCOUNTANCY)jn scale Rs 1640.2900/- for Assamese 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO. OF POST : 1 (ST). 
QUALIF!CATIO'N : lInd Class Master's Degree in commerce 
with special paper Book-Keeping and Accountancy. (ii) 
t..lnivcrsitv P'i'ree/ l)inlona in F-,iIlr1itiohi! T,.aehint. (IL 

Colleges ()f Jducatioit of NCERT. (iii) Competence to teach 
through Assanlese Medium. AGE : 20 to 40 years. 

cXl'EUORY NO. 5 : ASSTT. TEACILER 
()MMEECE WITH SI'ECIAL I'APER I3ANKING. stale 
Rs. I fl4O9Qoi. for As.sanicse Medium Railway /I1iticr 
Seuti 0(1 ary Sc It oul. 'l'e in po rary but likely to be in a de 
perIlialictil. NO OF POST : I (SC). QUALIFICATION :(i)llnd 
Glass Master's I)egree in Commerce with special paper 
Banking. (ii) IJtiivtrsity Degree! Diploma in Education/ 
leaching. or Integrated two years Post. Graduate course of 
Regional Colleges of Education of NCERT. (iii) Competence to 
teach through Assaiicse Medium. AGE: 20 to 4years. 

CATEGORY NO. 6: DEMONSTRATOR (PURE SCIENCE) in 
scale Es. 1400-2600/- for English/Bengali Medium Railway 
School. emporaly but likely to be made permanent. NO OF 
POST : 2 l:-tlR, 1-SC)! QUALIFICATION : (i) lInd Class 
Bachelors flgree with Physics, Chemistry and one subject out 
of 13oE any! Zoology. 45% marks can be considered equivalent 
to 1111(1 Class where there is no demarcation of class in 
Bachelor's Dcgree. (ii) University Degree/ Diploma in 
Education/ Teachingoi 4 years integrated Degree course in 
regional colleges of Education of NCERT. (iii) Competence to 
teach tlliough English and Bengali Medium. AGE : 20 to 40 
years. - 

GORY Nö7 STL )CRAPHEIr(EN Lisli) h s.al 
B*I Q02ô4O4. NO OF POST: 10 (UR-5, SC-2, ST-2, OBC.1). 
t)JALIF'1CATION : Matriculate. SPEED: 80 W.P.M. &40W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and will be 
given preference. AGE: 18 to 30 years. 	I 	. 

DEPARTMENT: MEDICAL  

CATEGORY NO. 8:STAFFNURSE in scale Es. 1400-2600/-. 
NO. OF POST :14 (UR-8, ST-2, OBC-4). QUALIFICATION : The.. 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered Nurse and 
Midwife haviñg'passed the three years course in Ueneral 
Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nut-sing. Candidates passing B.Sc (Nursing) 
will be given two advance inèrements on the rn'erit of each - 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Fgister. They must be able to speak in English, Hindi; 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male! Female 
-andidates can apply. -. - 

N.B:  
i) Gorr'i 	 upper age Aunfta 	all 

communities! categories of candidates have been given by 2 
years besides the age reIaatlon given In para-2. This 
relaxation is applicable for 2years with effect fr'm 15.7.94.' 

(II) The Candidates must have acquired the essential 
qualifications as laid dowii'at the time of submissIon of 
application. Candidates who have yet to appear at the' 
examination and whose results are withheld or not declared 
are not eligible to apply.  
I. . GENERAL INSTRUCTION 	 - 
1.1 	ABBREVIATION USED SC - Schedule Caste, ST- 

Scheduled Tribe, 'UR. : hJ.R8ed: OBC - Other 
Backward Class )  i.P.O- Indian Postal Order, EXSM 

. 	-Ex-Serviceman; PH- Physically handicapped. 
'1 °- The number of vacancies shown may he Increased or 

- decreased 
I.. 	SC/S'l'/OBC candidates can apply against OR posts but 1  

they. will' have to cthnpete with 'UR candidates: 
SC,'ST'OBC cnnddate . need apply strictly against 
their respctive vacitnles only. - 

2.., . AGELIMIT:..,. 	, 	 • 
2.i 	The age will be reckoned as on 1495. The upper age 

lirnit4sielaxable as nderj4 

4 

- 5. 

CTVU U UL 	r-- / 
	L)' 

- 



4 [6W 

(I / 
/L7 	 9 ,- 

*. 	. 

C 01: 

L'L' . 	

Foll•fWAI TTN * 	

(4c?& NU,.  AL(.i •. 
, 	 ( L\ 

/ 
Thj5 j Ycur Cdl  

WTitt 	 Lttr/mjt CarI fr the: • 	 'Xtn0 for th ,,in s j 	 e pot of  • 	• 	 s 

-, 	

vFN 	s 
DY 	

TIME 	
- VENiJE 

 
- 	 -. 	 •-' 	

:. 	 L.CJ.G 
) 

içOflditjo5 rflut be noted for Lr'c 
, YOU Will flQt  

thL 	
be edin.jtted to this writti 	 dthout ca 	ttr/Admi. 	does not- 4  tSe-Ifgive any- ei-t1e.., ment for fleleci.jn , 

- ou r  
Canftdet4re has 	 CCcted pros 	1y 	i P 	I1( 	lient of all CCfljtiQn 	a1d bwn tn t sa.id Noi, 
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Yy,Ur airpliontion fo r tlwpoet. ment 
nboy, in resong to th 	Uo 	Notice cited tbovç, yo irt 
hereby ndvised to attend the oftice Of chief ereonne1, 	 - 

on 4,11.95 at 9 0 30 h.or,eed-- 

2. pt).:Th 	V"Ye- 'Teat of the uccefu1 OandldatesOt $pced 
8.11,95 at Ral.lway Lecru1tinent Board,Guwahit1, ,• 

tatiQ21 Roa,Guhat1j. 	
P'We.

C 	LTP.a FOR ViOC TiT - - • • 	 - 	

Cd1t 	sh at 
-'19aiW

J 
I'ofl1ce on 	611.9 	fld those Cafldid$ltQa Who iil1 

qua1fy in the Epeed toøt O;t 80 worde per w1nutcishu1d ppe, ior 
•th Vivoçe e-pn.11,95. Thexeioru, vur prèscnce 	• 

: .. 

	

	 • O ,p  ~jep t~ra d . 

'OhoUlcj hriig yøur all original oert1$i.caes nnd'1axi 
Chi) 	iitl½ipeotive ip1oaa cert ioetOB( -1 e Sho rthaid 

O'th 

	

	-oI VivaVoce Pest,Tbe O/T oanc3ates also 1fl.1st - 

C4Cp.4  Ptj.J1Q*i3e .o9,  Viva \ij,e te5t, 
B(t .LQZb P tpaont ol the £c oi 	tetjt 	Vtv 

VO0 ttL fl]ot be 
 

0OJiii1CrV 	no absento 	i4i1 be ht7It. 

You zo also irected to brirg tie 0iinn1Call letter xor 
'tb qvitn tt bl on '27,8.95 . 

pp v oh in 	i 	 nU or bii ivcrc t fxirt &i re tly Ox 
I&ruUy by 1  o O4iL1t6 or any bciyar4 ii s he'.;l recjee.;1-ig lnue 

Coflsiderat1on for the ren*itucnt will rondor ; 	iditc ii 1e 
• 	 .' 	 - 	•- 	 ••-::- 	 ' 	 - 

	

, Th 	iiita O1 give ixitorv1oweitnr Jfl U&Lxbfl  or Hindi. 
- C AIITEa -ONLI - 	 •, • 	 I 	 . 
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NO FUW/G/coN/1SS/i62> ~ 1 	
Date: 9- 1i- 95 

NOTTCr 

Sub:... licruitmcnt selection for the post 

	

of Jr.stenogra?)her(J 	ljli) in 
scale fls. 12OO-2O'O/_ under Employ-ment Notice No.1/95 category No7 
and GM/p/t4LG'5 Indent No.E/227/216/ 
1W13 /2/1tectt Pt.IJ. dated 7.495 

Datc.of irjttca Test; 27_95 
Da{e of Speed 	Test: O' - 11_95

( for 80 w.p.m.) Date of Speed 	Test: 
Dt of Viva Voc Tcst :Og_11 

05-j1
..,. 95 

95 ( for 60 w.p.i:.) 

Date of panol approve(:o9...l1_95 

The selection Board helti the vjv;t voce 
test on 8.11 95 for the rccrujtnerit. of Jr.Steno-
grap1er (Lng) under Employment Notice No.1/95 

	

Cat.No.7 in scale II • 12OO-200/_ 	has found 1(U1_101S_20Sp_216B2) cati'hidateR suitable for 
the said post and their names are roeowended to 

n OUI)E1? OP MEflIT. 

AGjt U. R,VACMCY 

S'1 
Jnmo of Candj(1at 

 810704 Aujali 	Dv1 
 810786 A8in Chakravorty 
 810798 Mrityunjoy Ghsii 
 810018 DeIasjshi chowdbury 
 810539 lupak chakravorty 
 810777 Praclip Kr. Sarlcar 

- .1 
 810767 Kamala Dea 
 810794 Pabjtx-a Kr 	Kajcatj 

 810759 Satyanariyaji GOwj 
AGAINST S,C.VAcjy 

 
 

820123 P. Kri,sima Das 
8202146 Sanjoy, Kr. Itl 

AGAINST s, VACMC1 \ 
1. 8:50077 flijay 	Ch 	13aro 

830108 ]hncy Kr.I)aimy 

AG7UNST_O.U.c. VACANCY 	 - 
----------- 

1. 
- 

840025 Santosh Kwnar 2. 8OOr2 	- 

Copy tp: AS/W/GIfy Member Secretary 

PaneJ 	til cq 
for 	 2JJjJ3GIW. 

1(17r  

Ii. 
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I) 

To 

The Genral tanagor 
J.F.flai1tiay, thligaon. 

Sub: 	Appointment to the post of 'Junior 
Stenographer' in poj scale of t.1200'20.40 
per ntonth. 

Sir01 

We humbly beg to bring to your Idnd notice that 

our nctnes tiere recozrozidod by the Railway Recruitaent 
Board/Guwtiliati for appointhont to the post of 'Junior 
Stenographer' (Inglish) in ecale of pay R1200i2040/ 
p,n* as publihod in 'ThoAaam Tribune' datod12.12.95 

and Eployent tew& dated 23.12.95 etc. 

Sir, we are eagerly waiting for a £oral 

appointment letter aince Doceber ' 95. We chall de em  

• 

	

	it favourable of your kindly look into the riattor and 

arrange. to iscue the appointment letter at the earliest. 

Thanking. you 

Yours faithfully, 

Dated 1 O,696 . 

Selected candidate for Stenographer 

C'I--~/, jC1, 

IRI 

III 



VH) 	 ThQ 	 J 
Category No. 26: BE (Mechanical). I 

RAILWAY NOTICE Category Np. 27: Diploma in Mech.  Engineering. 
Category No. 28 : Degree in Mechanical/Electric4 

• College:,  
Category No. 29 : B.A. 	tli Hindi as eledive subj 
grduate with English as a subject plus a degree or 

• 
standard of BA (Hons) in English and a degree on>.. 
Category No. 30: Diplom 	in Civil or Mechanicali 

'wATf 	
: qualification ofDiplomanCivilEngineeringbecom. 

- them. 
Category No.31 : Degree in Civil Engineering. 

RAILWAY RECRUH'MENT BOARD : GUWAHATI 1Cctegory No.32: (10+2) with science and Maths. q 
E!WYMENT NO1!CENQJ.L... Engineering also be eligible. 

STATION AOAD, GUWAUATI-781001 Category No. 33: Minimum ITI certificate in Dr-Its 
L->.'ATED 20/06/96 India, NCVT) in Civil Engg. from recognised lnstlti 

duration. Civil Engg. Diploma holders and holders 
Applications are invited in pr :ibed formsolflainakterom any important Jailway Station Institution will also be eligible, 

r in proforma applicatIon given bc'Iow (to be neatly typed in usingone side only in a standard size category No. 34: MaIne plus 3 yr's. diploma In Cl 
hick papr) for the following temporary posts, likely to be permanent, in the Northeast Frontier recognised colleges. 
'lwav. Applications complete in all respects alongwith required ncloaurés should besent to the Cgory No. 3: Degree in Ci 	Engg. Depmeh 

Category No. 36: Degree in Civil Engineering Depi., R AD GAHATl- 

itegory No. 37 : lJniversitydegr 	preference under certnficate of posting so as 
.flou;TEapplicationscanalsobcdroppedinthe"ApPliCatiOflBoX"kePtmthe.Roe Honours & Master Degree. The candidate shàuldI 
.fore 17-30 hrs. of 30/06/96, 	 ' 	 ' 

.:MFLOVMENT NOTICE NO. AND CATEGORY NO. AGAiNST WI!CH THE CANDIDATE APPLIES 
minute in English 	 in Hi1. 
j5Fscribed na1 qualification. 	 • 

iUST CLEARLY BE WRITI'EN QN THE TOP OF • rHE COVER pWEL0PES PosITIvELY: 	. Category No. 38: (i) llnd class Masters Degree if 
University Deree7Dioloma th Education/Teachiil 

CATEGOgY 	 ., 	 . 	. ,. 	.. 	.• 	. 	 ' 	. 	 -------------: 
	-- 	 . 	. - - 

o 	NAMEOF 	SCALF. 	STIPEND ' VACANCIES ' SEX PERIOD ' AGE 	,courseofRegionalCollegesofeducationofN.C.E.R. 

' I 	THE POST 	OF PAY .' DURING ' - 	. 	 . OF • 	AS 0?4 . 	. medium. 	 . . . 	' . . 	. 

7/ 	• 	 . 	. TRAI?ItNURSCST OBC 	 ThAINING O1-O-9S 	CategoryNo.39:(i)flndcIaaBacheiorsDegreev 

L 	 demarcatonolassmBachelors beconsalered 

3 	 0 

	

ApprSgnal1nspeCt0n/ 1402300/ Rs 1320/ 07 02 041)D' 14 Both 24 months 18to25Yrs 	
OR 4 years integrated Degree course in regw 

Gr.-Il 	 .. 	 , 	
,: 	 . 	. . 	 Competence to teach through English and Bengali 

1. Appr.Tele Communi- . 1400-2300/- Rs, 1320/- 07 02 02 02 	13 Both 24 months 181025 Yrs. 	N.B. : ( t) A GENERAL RELAXATION IN liP? 

cation inspector/Gr-lI, 	 . 	1350/. . 	- 	 . 	. 	 CATEGORIES OFANDIDATES HAVI 

. Appr. Tele Communica-. 950-1500/- Rs. 950/. 08 0306 06 	23 Both 12 months I8to25Yrs. 	 -. .' REIAXATIONGWENINPARA-2.THIS 
tion Maintarnen/Gr.-1il 	 . ' 	 . 	. 	 WITh 	 . 
Tr.At.Draftsman 	. 1200-2040/'fi.1200/- (14 0101 0l' 07 Both'l2months' I8to25Yrs. 	 ,, 	

rnun'*ioi,5. 

& 	 . - ,. 	 ., • 	 . - . 	
.' N.R : (a) .THE CANJIDATES MUST HAVE ACQU 

Ir. Deu1i' Foreman! 2000-3200/- Rs. 2000/- 01 01"- - 02 Both .12 months '20 to 30 Yrs. 	- ,. - LAID DOWN AT THE TIME OF SUBMiSI 

STA'DeputyShopSupdL . '•.'' 	 .. 	, 	. 	
' 	HAVE YET TO APPEAR AT THE E* 

l .Appr. Mechanics (Elect) 1400-2300/- Re. 1400/- 09 -  05 01 03 	18. Bot' '24 months 18 to 28 Yrs. 	 • WITHI{ELD OR NOT DECLARED A1 
9. ThMstLDraftsman 	.1200-2040)- Re. 1200/- 0301 01 0 	06 [50th 12moflths l8to2SYrs. ,. 	1. GENERALINSTRUCJON 	- 

, 	
r r )?le  t) 	1AA4 . 4(. 	1,3j/ - C' 	 " 	30 	2 r" tn 2 t 'O 	

1 1 A?RREv1.1ON USED 

11 ThHeacltirartsman 	i600-26O/- Rs.1600/- 01 - - -. '01 	Bot'n .12months20to30Yrs. 	. 	 C.sie, $1'Schedu1e.i TñbeUt. 
I.P.O. =Indian Postal Order. 

12 Trsff,c Apprentice 	1400-1440/- Re, 1400/- 06 02 01 02 	11 Both ,24 months 20 to 28 Yrs. - 	. 1.2 The number of vacancies shown may be incrEl 

13. Commtrcial ApprentIce 1400-1440/- Ri. 14O5/ 	06 022. 01 	11 Both 24 months 20 to 28 Yrs, 	. 1.3 SC/ST/OBC candidates can apply against 
14.Phvsiotherapist 	.' 1400-2300/- - 	. 01 	- '01 	Both 	- 	18to28Yrs.. 	 candidates SC/3T1OBC 	'A 	 - 

15. Staff Nurse 	- 1400-2600/- - -. . 	13 04 02 07 ,26 -' Both 	-' 	20 to 35 Yrs, - 	
can luates neeu ap 

16.Phthnasist 	' 	1350-2200/- 	- 	04 01 01 Ot,' 07 	Both 	- - 2Oto3OYrs. 	'. - 

	 Ofls,y. 	 . 	. 	 .. - 

17.LábAsstL 	- 	. 975-1540/- - 	' (fl "J  01 - 	02 Both 	-1 	lQtoZ8Yrs. 	2. AGE LIMIT 	 . 

18.AppMechanics 	.'. •. 1400-2300/- }1e1320/- 04 .0201 01. 08' Both 24months. 18to28Yrs. 	- 2.1 TheagewillbereckonedasonO106-96he 

EIectJDSL 	. . 	, 	- 	,. . •. ' 	. .'.. ; .'; 	. .. - . 	, 	. 	. 	. 	 By 5 yeaxs for SC/ST candidates and by 

Tr. Deputy Shed' 	' ,2000-3200/- Rs.2O0O/-- ':-ol - -: 01 Both 12nionths 2Oto3OYrs 	.. 	(b) By5yearsforBonafldedispiacedGo'1• 
Supdt (E1ect/DSL) 	

•, .. -. - 	 ,. . 	 ... ,, 	 . 	 ' 	
' 	 .' 	 ' . (c B" 10 "pars in case 	fl. .. 	A' 

Appr.' Mechanics 	1400-2300/ Re.' 1320/- 04 01 02 01 '08 Both 24 months 18 to 28Yrs 	.: 	.. 	
o p 	 anulca 

(DSL'Mech) 	...; 	. --. 	- - 	 -,.,- 	• 	 . 	- 	 -. 	
(d) Upto the age 40 years for RESERVISTS 

21 Appr 1'ramExamnner 1320 1350/ Re 1320/ 06 '03 01 02 	12 Both 24months l8to28Yrs 	 (e) UptotheextentofservlcerenderedbyGnr 

22 Tr. Asztt. 	 1200-2040/' Re 1200/ 01 	(11 - 	02 Both 12 months 18 to 28 Yrs 	 Labours/substitutes provided that thel 

Drsts.man(mech) 	
(contmuousorbroken)subjecttotheconj 

23 Draftsman (Mec) 	1400 2300/ Re 1200/ 02 .- 01 	03 Both 24 months 18 to 28 Yrs 	 Administrative offices of the Raxlwayorgn 
24 Appr. Junior Chemical 1320 2040/ Re 1320/ 02 - - 01 	03 Both 12 months 18 to 26 Yrs 	 tjve so-ieties and Institutes upto 5 ye 

& MeUIIIW-giCal Asstt. ,. 	 - - - 	, -. '. 	 .. - i 	'.'' 	u 	r a 	" •' 	 'i..' 	1. 
2&,Traiemical 	- 	- .1400-2300/-Re. 1400/' 02 01 --' 	03 	Both' l2monthe 22 to3OYI.3 	

ppe 	, 1 , o 	yearsw Ic ever is 

&MetteilurgicalAsstt. '.: - . - 	 . 	,,.,I 	 .. 	' 	. 	 . 	. 	(f) Upperage1i.mtt-incaseofwidows,dworce. 

:6. Tr. Deputy Shop 	. . 2000-3200/- Re. 2000/ 01 01 01 - 	0 	BOth 12 months 20 to 30 Yrs 	 their husband, but not rerçiarried shall b. 

Supd. (Workshop) 	' -: 	- 	. 	- 	. 	. 	 (g) tJpto maximum age of 45 years for repatrJ 

:7: Appr. Mechanics 	1400-2300/- Re. 1320/- 05 02 01 02 ,10 Both 24 months 18 to 28 Yrs 	 . to India on Cr after 1st June 1963 and 1. 

(Workshop) 	. 	 - Pakistan (Now Bangladesh) on or after 1. 

'3.Appr.ChiefTrain 	. 2O0-3200/- lls.2000/- 02 01 -. - 	03, Both 12 months 20to30Yrs 	.HOWTO APPLY 
Ex.armner 	 - 	 . . 

9. Mmdi Mstt. Gr.-ll 	1400-2300/- ' - : 01 -- - 01,.-O,2 	Both, 	. 	 - 	3.1 Candidates should apply in their own handy 

-' 	 ' - 	 ;etAoR,j... 	 (notm n'ic,1)on aoda,j&1tvxl,,tn '}. 
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TRIBUNAL 

	

GUWAHATI BENCH. 	 - 

N THE MATTER OP  
>v\ O.A. No. 155/96 

Shri B.C. Bore 	pplicant. 

Vs. 

Union of India & Ors. 	•., 

AND 

IN THE MATR OF :- 

Written statement for and on 

behalf of the respondents. 

The answering respondents beg to state as fo11ow ;- 

1 • 	That the answering respondents have gone through 
a copy of tho application filed. by the nppljc

-,.mt and have 

widerstood the contents thereof, 

That save and except the statoiaerfts ithich are 
Pocifielly ackiitted hero-in-below, other stntoints made 

in the application arc categorically denied. Purthor, the 
-st ,'tOMOtt s which are not borne on records arc also denied. 

That with regard to the statements made in 

parngrphs 6.1 to 6.10 of the application, the answering 

Tcsponden -& do not admit anything contrary to relovnt 
records of the case. 

Contcl..,.2 
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4. 	That with regard to the stntonents made in 

paragraph 6.11 of the application, it is stated that the 

respondent No. 2, 3.0. Genera]. Mnnagcr(P), N. Railway, 

Guwahati, is not duty bound to appoint the opplicant as 

recommended by the Railway Recruitment Lard. More 

empnne]ont does noivo indefeasible right to be appoin-

ted. In this connection, Provision of Indian Railway 

Establishment Manual Vol, I (Revised Edition 1989) Pam 

113 may be referred to which roads interalja - "Selection 

• 	 of a candidate by a Board or a Railway administration 

is =Tno gtrantee of employment on the railway 

which is subject to his qualifying in the proscribed 

medical examination and to his being otherwise suitable 

for sowice under Government." It was also made clear 

to the applicant that the selection of the candidates by 

the Railway Recruitment Board does not confer any right 

on the can di date for the Post through General Ins tru.ot ion 

No. 17 bf the ploymont Notice No. 1/95, against which 

the applicant made his application for the post of Junior 

Stenographer (English) in scale 1. 1200-2040/-. 

50 	 That 4e with regard to the statements made in para- 
graph 6,12 of the application, it is stated that the list 

of 16 candidates including the name of the applicant 

was recommended on 9.11.95 to the respondent no. 2 for 

appointment • The re sp on do nt no • 2 in his turn while pro cc-
ssinig the ease for scrutiny of the blo-data and other 

documents etc. as roqi4red, received from the Railway 

Oontd. 0 . . 3 



Rooruitnent Board along with the list of 16 candidates, 	3 
received compLaints of naipractices and gross irroguloritios 

in the selection process. Confidential letter from the 

Ohief Vigilance Officer, N.P. Eailway, Maligoon was received 

advising the respondent no. 2 to pond offering letter of 

appointment. The letter of the Chief Vigilance Officer, 

in fact, reads as under :- 

... As a number of complaints hnvc been 

received alleging adoption of maipracticos in 

the above recruitment and the same are under 

investigation, it is requested that no appoint-

ment letter for the post of Jr. Stenographer 

(English) should be issued till a clearance is 

given by Vigilance." 

Thus, in view of above, responnt ?. 2 refrained 

from taking fither action for issuing appointnt letters 

to the applicants. Subsequently the respondent no. 2 received 

a letter from Railway Board, for cancelling the recruitment 

proceedings of Jr. Stenographer (English) due to numerous 

irregularities detected by the Vigilance Department. Copy 

of the letter is annexed as ANITIE Rh, 

That with regard to the statements made in pnz-

graph 6.13 of the application, the answering respondents do 

not admit. anything contrary to relevant records of the ono. 

That with regard to the statements made in pnra-

graph 6.14 of the application, it is stated that this is 

Contd,,,,4 
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not relevant with the oases of 13 applicants against O.A. In  

No 8. 142/96 to 1 55/96, who were recormended by the Railway 

Recruitment Board, Guwaliati. The ,ewe advertithmorit Notice 

No. 1/96 dated 20.5.96 was for additional 8 poets of Stenogrn-

pher (English) in scale Hs. 1200-2040/-, That has got no 

bearing with the panel if in question. 

Another Erployxaont Notice No.2/95, Category No.1 a 
is for thepost of Office Clerk in scale Rs. 950-1500/-, 

This category is quite different from the Category of Juior 

Stenographer (English) in scale Rs.1200-2040/- and as ouch, 

this has no relevance vith the case of Junior Stenographer 

(English), 

S. 	That with regard to the statements made in para- 

graph 6.15 of the application, the answering respondents 

do not admit nnythirfg contrary to relevant records of the 

ease. 

9. 	That the answering respondents submit that the 

aforesaid selection has to be cancelled in view .oi' voriou 

irregularity and aalpracticos in the 8Oleetjo, As already 

pointed out above, more ompáneLont of a candidate does 

not give any 	 indefeasible right of apointrnent. 

The candidates were well aware of the decision to cancel 

the selection. The said decision has been taken in the 

greater public interest, 

I 	 Contd...15 
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That the answering respondents crave leave of the 

Hon'ble Tribunal to submit additional written statement 

in case the same is found to be flCcesry in duo course. 

That in view of the facts and circumstances 

stated above, the instant application is not maintainable 

and liable to be dismissed. 

E R I P I 

I, 	tY Ao ___ aged about 	years, 

by Occupation Railway Crrioe, working as Deputy Chief 

2ersonne]. Officer of the Northeast Frontier Railway 

Adlainjstratjon, do horoby solemnly affirm and state 

that the statement8 made in p 0ra9270p118 1 and 2 are true 
to  By kn0wl 0dg0 , those mode in paragraphs 3 to 8 are true 

to my inibrmotion being matters oX records and the rests 

ore my humble submission before this Hori'ble Tribua1. 

v 	
V,~r<jr,10 

DEPUTY CHIEF PERSONJI, OPPICR 
NORT}IEAST FRONTIER  

:: G1JWAHATI LWA M A LI GAO N 
FOR & ON BEHAlF OP 
UJION Oi? INDIA, 

r1i 	fTl (•) 
Dy. Chief Personnel Officer (G) 

To 't° tA l 
	 -731O1t 

N F. Rly., Guwahati-78 10  

. .. 
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AN  EXURE F/I. 

Railway Reoruitint Board :: Guwahati. 

No.RRB/G/41/90 	 Dated 05.9.96. 

NOTICE, 

• 	Sub; 	Cancellation of Recruitment panels of Stenographer 
(Eng1isi) in scale R. 1200-2040/- under category 
No. 7 of Employment Notice No. 1/95 dtd 26.4.95 • 	 and Craft Teacher (Bengali Medium) in scale Rs.1400-2640/- 
wider Oat • No • 6 a I Emp loycn t Notice No. 3/94 
dated 19.12.94. 

Railway Board Yido their letters No. 96/E(RRB)/ 
25/13 citd 7.8,96 and 96/E(RRB)/25/13 dtI 21.8.96 have 
encell. the Recruitment Pnnols of Stenogi'aplior (English) 
and Craft Teacher () mentioned on the above subject due 
to various irregulritie, Hence the Recruitment panels 
of Stonog'apher (English) and Craft Teacher (BM) stand 

• 	cancelled. 

(B.ica]j.ta ) 
Chairman 

Rly. Roctt, Bonrd,Gtihatj. 
Copy forwarded for inforxnntio & n/action to:- 

GM(P)/MLG. 
GM/Vj. ila nec, MIG. 
I",ectt- I  Section in Office. 
Noticei Board, 

( B. Klit ) 
Chnirxjnn 

Rly. Reott. Board, Guwahatj, 



i 
. c 

4 

I. 
	 4 

	 - 	N 
I. 

7'. 

'3 \ 

BEPORE THE CBRAL ADMENISTRATflrE ThIBIJNAL 

GUWAHATI BENCH. 

IN THE WTTER OF :-

O:à. No. 155 of 1996 

Bijay Oh. Boro 

Vs. 

 

Applicant. 

Union of India & Ors. 

AND 

IN ME MATTER OF :- 

•1 

 

Additional wztton statements on 

behalf of the rospondent. 

The respondents beg to stito as follows :- 

1 • 	That the answering respondents have niidy filed 

their written statements in the nfoesiid O.A.. Hoer, 

after filing of the wr±tten statements, the applicant prayed 

for certain amendment to the Original 19plication which has 

since been allowed. There-after, the applicant has filed 

consolidated O.A. IntocL of repeating the Oontentons 

Ek raised in the earlier written statement, the xspondents 

Crave leave of the Hon'ble Tribunal to refer and rely upon 

the same at the time of hearing of the instant O.A. However, 

Oontd., .2 



s inco the oraendnent has been allowed which has now been 

incorporated in the consolidated petition, the respondents 

beg to file this additional written statient dealing with 

the amended portion. 

Thnt the respondents have gone through the 

amended portion of the O.A. and have understood the contents 

thereof. Svo and except the ette-onts which are specifically 

adnitted hereinbelow, other statements made by the applicant 

are categorically denied. Purther, the statements which arc 

not borne on records are also denied. 

That in the earlier written statement, it has 

already been stated that the selection in question pursuent 

to which the applicant has staked Us claim for appointment 

has already been cancelled in view of the various irregtxla-

rities and moipractices in the solootio. The irregularities 

found in the selection of Juziior Stenographer in scale 

Rs. 1200-2040/- against EmPloyaont Notice No. 1195 dt 26.4.95 

conducted by the Rilwy Reciitment Bonrd q  Guwahati, which 

has nocessiated cancellation of the entire selection are 

as follows :- 

(a) 	• In the advertisement of Jr. Stenographer, required 

qwlificatiori was mentioned only as Matriculate without 

indicating anything about the qualification of diplorna in 

0ontd.,, .3 
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s-1iorthand and type-writing. The nclvertiseiaexrb n10 did not 

stipulate production of diploma certificate. - 	a result, 

many of the candidates did not su1iit the sane olthougji 

they acre qualified both in shorthand and type-wting and 

had diploma certificate. However, the Railway Recruitment 

Board, thiwohntj, rejected the candidature of many cligib],c 

candidates on the ground of non-submission of diploima 

certificate, thereby dosoing eli.blo candidates were 

deprived of consideration for selection. 

(b) 	Sample test cheeks revealed ta mistakes in totalling 

in the written paper and in oompuation of marks which has 

resulted in enponolric-nt of candidates securing loss marks 

and exclusion of candidates securing more marks. 

(e) 	In the recruitment 'process, it has been found that 

all the throo stnies of testing, the knowledge and qiliy 

of the candidates have been handled by a single individual 

(Member Secretory, Rnilway Recrcitmcnt Board) instead of 

getting the works done by different qualified Persons as 

under :- 

() $ctting of question paper for written test. 

Selection of dictation passage. 

preparation of final nnrkshoe -  including marks 

for viva-voco test only done by MSflRB himself 

without any signature from other two members. 

This has raised doubts of malpractice by I/?RB, 

Contd, .1.4 
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(a) 	Y As per Board's extent i rib truct ion 15% of marks for e  
written test and viva-voce together is required to be fixed 

for viva-voco. But in the subject soloct±, RRB/Guwahati, 

has adopted 15% of the sum total of marks for ittn test 

(200 marks) shorthand tct (300 marks) as well as 	viva-voce 

marks (90 marks). The marks of shorhand test (300) was thorefor 

irregularly included in computing 	 for viva-voce teat. 

This has allowed the sOloot1ri authority undue flibil1ty in 

the firini allocation of marks of a candidate though he might 

have secured less marks in written test. 

In a number of cases it has been noted that marks 

once allotted in the shorthand transcription shoots have been 

OVOT-WTjttOfl/dOfcOd and now marks allotted, ostensibly to 

favour the candidates of ovalurtor's choice. 

It has been noted in some cases, that though the 

shorthand dictation scripts do not contain certain miteriale of 

dictated passage, the type transcription shoots contain the 

material of the dictated Passage and in a better way. This 

indicates adOPtion of malpractice in conducting the shorthand 

tost. 

On a Visual chebk4.ng, it has boon noted that in / 

certain answer scripts '(transcription sheet) containing poor 

perfoimance, higher marks have been alloted in comparison to 

that containing Naffmc bettor prformanco 

Con.td. ...5 
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The above irrogulorities in the selection arc only 

illustrative and not exhaustive • 	In any case, with the 

above irregularities detected in the .Soloct1o, the repondonts 

were loft with no other option than to cancel the entire 

selection. 	By doing so, no irogularity has boon connitted 

by the respondents; rather the sane has 	been done in the 

larger public interest which has also brouit confidence 

anong the public. 	The iiegu1az.tjes  were detected upon an 

enquiry conducted by the Vigilance Deptt. of the Railways 

and in consideration of sich enquiry, the selection in 

question has been canoe lied and the app ii cant shoul d not 

make any gricvnnce against the sane. 

That with regard to the statements iiado in paragraph 

6.16 of the O.A., the respondents reiterate and reaffirm 

the statenrionto mode hero-in-above. 

That under the facts and cirounstanco statod above, 
BOflO of the grounds urged by the applicant towards gTanting 

the rolief Prayed for are sustainable and accordingly, the 

apPlicant is not entitled to any relief as has been 

claimed. 

 That in ViOW of the facts and circumstances stated 
above, the O.L is liable to be disised with cost. 

Verification. ..., 6 
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VERIpi CA%TION. 

I, S 	C 	 flPd 	 ' 	V __________________________________________ 	-. 	'•' '" 
YO-Irst by oceuation Rily Service, working as Deputy 

Chief Personnel Officer of the N.P. Railway administration, 

do hereby solemnly affirm and state that the statements 

macto in ParngraPlis I and 2 nrc true to my knowledge, 
those aide in Pgph 3 to 5 are true to my information 

bci xantters of records of the case which I believe 

to be true and the rests are my htinblo 8U1jjü before 
this Hon'blo Tribun,1 1. 

DUpy CEEP P thrr4EL OPPI ER NOTHESp PIONTI RAILWAy 
MALI GAON :: GTJWAHATI 
FOR & ON HAI OP 
IJI ION P Z. 
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IN THE CENTRAL ADMIXISTRATITE TRIBUNAL 

GU.1AEiATI BENCH 
kz 

c 21APR92T 

-.------ 

In the matteii_.  of 

0 .155/al  
Shri B±j oy Ch. Boro . . ,Applicant. 
- Vs - 
Union of India & Ors. ...Respondents. 

- AND- 

In the nrtter of 

Rejoinder of the applicj.nt against 

the written statement and Adul. 

written statement filed by the 

respondents. 

That the copies of written statement as 
• 	well as Addl.wihitten  statement filed by the respondents 

have been served upon me through my counsel and going 

through the contents of both, I h:ve understood them 

thoroughly. I consider itnecessary to lile a rejoinder 

and as such sjme if ifiled as follows :- 

That in para 5 of the written statement it is 

stated that - .....As a  number of oomplaints hbye been 

• 	 received....... 
l 

' 
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received a11ging adoption of mprctice in the 

above recruitment nd some are unclerinvestigrtion, 

it is re,quested that no &ppoinbrnent1ettef for the 

post of Juxiior Stenographe±(Engijsh) should he issued 

till clearance given by vigilnce." The respondents 

held up the appointment becuse number of compithts 

have been received regarding adoption of mlprctjcê 

and entire matter was •investigited by.vigilnce, 

whereas acting upon the Vigilance report the railwy 

bo,rd cnncelled the recruitment panel on .variois 

irregularities and not 	single word. of rnoJpractie 

was spoken in the cancellation order. 

That the grounds shown in the Additinj 

written statement in para 3(a) that qulifiction of 

diploma ofshorthandnnd type writing was not shown 

in the advertisement is not correct.' 

That inpara3(e), the statemeiit gothus- 
- 

"tIn E.  number of cases it has been noted that marks 

once alloted in the shorthand transcrip.tion sheet 

hve been over-written/defaced and nes marks aliotd, 

obstansibly to favour the candidate of evaluator's 

* choice." In this statement the respondents' did not 

state that the marks given in the applicant's book 

was changed or over-written. In this connection, 

it is to be stated that in response to the advertisement 

hotice i.e. Arnexure III 	fliany as 2120 cndld0te 
- 	 - 	 appiiedL..., 

H. 
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applied and 1520 apea'ed in the written test, 

out of which 172 were tested in speed test and 

subsequently 47 were sent for Viva-voce test an 

finciy ennnel1ed candidates were sent for appointment. 

5. 	That it is very natural as stated in par 3(e) 

th.t in a number of cases it has been noted that marks 

• once alloted in the shorthand transcription sheet 

have been over-written/defaced and new marks alloted, 

• obstansibly to favour the  candidate of evaluator's 

choice.' 	In other-words the answer scripts of 125 

candidates who were deciared unsuccessful this over-writing 

act might have done and it never happened in the case 

of the npplicant. 

6. 	That in reply to the statement made in 

• 	 para 3(f), the applicant beg to state that dictation 

taken by one stenographer does not tally with that of 

another. It is humanly impossible to read and to type 

out a shorthand script of one stenographer bynoter 

The applicant appeared ih the speed test not to 

obtain a dipiotma On stenography, but to type out 

correctly the dictation passage and as .spéh the aliega-

tion of maj..practice does not, exists at all, 

7. 	That in view of the facts stated above, the 

written statement as well as the Additioni Written 
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statement fil-ed by the respondents have totally 

failed to Uiake out the case: of malpractice and ad 

such both the documents are not tenable under the 

law and there is a very little help to this Hon'bie 

Tribunal for arriving at a correct decision and as 

such both the documents re without any merit, 

: That the written statement id the addl.written 

statement speak ofcrudest form of urbitrriness 

affected by bias and/or actuated by malafides. 

That the present rejoinder is filed bonafide 

and in the interest of justice. 

• 	 VERIFICATION 

I, Shri IBijoyCh.Boro, son of late Dhirendra 

Ch.Boro, aged 28 years, by caste ST(Plains),by 

religion Hindu, iesident of Viii Silamohekhlty, 

P.O. Aming'.on,Guwahati-do hereby solémly affirm and 

verify, that the contents m.de in paragiph 1 of the 

rejoinder are true to my.knowledge and those rnD.de in 

aro. 4 are derived from information fr6m the Oo the 

R.R.B.,Guwahati and rest tre humble submissions before 

this Hon 1ble Tribunal; And I sign this Verification 

on this •1LdoY  of April, 1997 at Guwahati. 

/ 

iiiii 	'• U 	1'! 	'N' 	' 
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IN THE OT3AL ADMINISTRATIVE ThIBIJNAL 

GUWAHATI BENCH, 

IN THE MTTTEROF : - 

O.A. No. 155 of 19960 

B.X. Bora 	 4pplioint. 
Vs. 

Union of India & Ore.,.. ROSDOndonts. 

AIW 

iJ THE MTT OF :- 

Rcply to the' rejoinder filed by 

the applicant, 

The answerjng respondents beg to state as follows:- 

1 • 	That the answering rospondonts have gone 
through the Oopy of the rejoinder filed by the app ii cant 
and have ufldertbod the oontot8 thereof. Save and except 

the statoents which are SPOciflcilly admitted horc.'.jn... 

below, other statements raido in the Tejoinder are catogoricauy 
denied. Further, the statements which are not borne on 
records aró also denied. 

2. 	
That with regard to the s'tateents made in 

paragraph 1 of the rojoinder, the an.awOrj. ng  respondents 
do not admit anything contrary to the relevant zoord8. 
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Thatwith regard to the stateiaonts node in 

para'nph 2 of the rejoinder, t1io onswoing respondents 

bog to state that the recruitnient panel has boon cancelled 

in view of various iT3?Cgtllaritios as pointed out in tho 

vigilance report. The irregularities pertaining to the 

selection and publication of the panel have already been 

hilig1ited in the additional witten statenient. Investi-

gation was carried out on the bisis of the. oolints. 

IrreguLiritios in the entire process of selection includes 

naiprocticos nlo. 

That with regard to the atotonients made in 

paraoph 3 of the reoindcr, while denying the corftofltion8 

made therein, t I answering respondents beg to state that 

in the advertisement, utiiasion of diploma certificate 

along wLth dppli .cation form was not mentioned 050 ConsO-

quenoo of which many eligible candidatee did not submit 

their eortLflcotoa along with the application form. As 

already ottcd in the written statement, their such 

applications were rcccted on the ground of non-submission 

of diploma certificate which noódloes to say, deprived 

many eligible c-Indiclites otherwise oligibIi for CofljdOVtjon. 

In -the advertisement, the qualifications atipilated was 

as under :- 

"Ctogory 	: 7 -Stenographer (&iglish). 

Qualification 	: Matriculate. 
1. 
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Speed 	: 80 words per minute and 40 words 

per minute in Shorthand and Type-

writing respectively. 

Knowledge of Hindi Stenography is 

an additionni qualification and 

will be given preference. 

Age 	 : 18 to 30 years," 

Pros the above, it is clear that although the 

qualification 'matriculate' WOS a00ifica1ly mentioned 
with roqi..i.tred speed in Shorthand and Type-writing, the 

advorjaeiient did not mention anything about the submission 

of diploma certiricatos in respect of Shorthand and Type-
writing. Thus, going by the advertjsel!lent, although it 

was not specified to produce the diploma certificate but  

on scrutiny of appliention forms some was made obligatory 

as a consequence of which the Railway Recruitment Board 

rejected many applications on the. ground of non-submission 

of diploma OCTtjfjct in support of qualifications in 

iortband and Typewriting, Nedl3 to soy, this has 

resulted serious mis-carriage of justice and hns caused 

rejuc1ic to many oligiblo oandi&itea who were otherwise 

eligible under the toii of tile advortjaemenj. This has. 
Vitiated the entire selection P3OCes, 

5. 	That with regard to the statements made in 
P ,Ir,I9-rnPII 4 and 5 of the rejoinder, the answering TOs-. 
pondents beg to state.that in a number of o sea marks once 
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allotted were ohanged, ov er-written/defaced and now m-irks we 

allotted by the evaluator. This is one of the igounds for which 

entire ee3ction%s held to be vitiated and acoding].y, 

the entiro selection was cancelled, As regards stntents 

regarding number of candidates 3pplied for the pott 

appeared in the written test, speed test and viva vooe 

test, the answering respondents bog to stato when irregulari-

ties were deteoted throui-out the process of selection 

amngst the said candidates, as a policy decision1 the 

entire selectjons cancelled s  Amidst the irregulnrities  

were dotected, such cancellation of selection was the 

beet course opon which needless to say, has bro -ught 

confidenbo to the public in genernlp more particularly, 

the eligible candidates who either appcarTd in the selco-

tion or could not appear in the selection because of non-

aubEission of diplom certificatee. Ineuch a selection 

wherein such irregularities as pointed out in the additional 

whitten statement come to light, it is iateria1 as to 

whether there was any over-writing and/or addition of new 

marks in any particular answer script. The selection 

process cannot be individualjsed and will have to be toksn 

s a whole o  Anong the applicants who have approached this 

Hon'blo Tribunal by filing various O.Aa, it has bean found 

that there is over-writing to the marks already allotted 

by the evaluator. In some áoses totalling Di8tnkcs were 

also detected. Mention may be made of Shri ?.J. D,a 

(Applicant in O.A. 146/96), sat. Kamala Dokj,(applicant 
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in O.A. 145/96, Sri I'ittunjoy hosh (applicant in O.A, 

• 	150/96), Shru 1k 161inkraborty (applicant in O..J. 	/96) 9  

Shri .Pnbitra Ifr, Kkotj (applicant in O.A. 151/96). Shri 
• 	Pabitra Kr, Kakotj has.bean shown to have obtojtiod 124 

niarka in the w ritten Oxnninatjon as againt actuil nark 

116. •his was beoause of astrke in totalling. If the 

marks of written examination is correctly calculated (116 

• marks), in that case he got total marks of 353 instead of 

61 and would not have been empanellod, as in that ease 
one iri &jit Chakaborty (Roll No. 610556) who has obtained 

total of 360 marks would have been enpanellod. When such 

mistakes havo been 1oteted in a number of cases including 

over-writing in. the total marks, coupled with mnny other 

irr09u1ritio8 as indicated in the additional written 

statements, there was no option loft for the Ooxetent 

authority thin to cancel the entire selection. The applicants 

cannot ifldiVidUlid their ease at the cost of the larger 

• interest, 

69 	 That the answering respondents categorically 

deny the contentions made in paraaph 6 of the rejoinder. 

The applict has totally misunderstood ±k and mieinterreted 

the avormento made in paraaph 3(f) of the nddjtjo01 
written statement, It is not correct that dicttcd passages 

taken in shorthand cannot be read out nitogethCr by a Eliorthrind 
O4ert, 
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7. 	That with regard to the statements made in 

paragraphs 7. 8 1nd 9  of the rejoinder, the answering 

fl?espondonts categorically deny the oonttions raised there-

in and the applicant is put to the atriotot proof thereof. 

It is categorically dienied that the written ettoments 

filed by the respondents $pociks of crudest form of arbitra-

riness effected by biased and/or, actuated by rnlafido. 

The s.ection in question has been cancelled with a f view 

to bring fairness and transpirency in the mothod of 

selection. The applicant cannot claim as a matter of course 

for being appointed to the railway service. Amidst the 

irroglarities detected in the entire process of selection, 

there was no option left for the competent authority to 

cancel the entire selection which has brought confidence 

among the general public, more pz1rticula:r]y, amongst 

the eligible con]idates. 

S. 	That in .ew of the facts and circuaatnnàes 

stated above, the cancellation of the selection was just 

and proper and the Hon'blo Tribunal would be reluctant 

to interfere 4th the some and the O.A. filed by the 

applicant is liable to be diaissod with cost. 
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VFRIPICATION. 

I, Shri C' 	 , aged about 

years, by ocouatiori Rai..lwny Service, vorking 

as Deputy Chief Personnel Oflicor of the Northeast 

Frontier Railway, do hereby solexnly nffi and 

sttc that the statements made in paraaphs 1 and 

2 are tru.e to ray 1mow1eOje, those iimdo in pnragrphs 

3 to 7 are true to ray information being matters of 

records of the case, and the rests ire ray humble 

sublnis8iofl before this Hon'blc Tribnnl, 

C3 
DEPUTY CHIEF PERSONNEL OFFICER 
NORT}IDAST FRONTIER RAILWAY 
MAI4IGAON :: GThffiHATI 
POR & ON BEHALI? OP 
UNION OP INLIA. 
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